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12:17 hrs
RELIGIOUS TRUSTS BILL—contd.

Mr, Speaker: The House will now
proceed with further consideration
of the motion moved by Shi Jagan-
atha Rao op the 28th August, 1961.

The question is:

“That the time appointed for
the presentation of the Report
of the Joint Committee on the
Bill to provide for the better
supervision and administration
of certain religious trusts be
further extended upto the last
day of the next session.”

The motion was adopted.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

The Minister of Home Affairs (Shri
Lal Bahadur Shastri); Sir, I beg
to move for leave to introduce a Bill
further to amend the High Court
Judges (Conditions of Service) Act,
1954.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend-
the High Court Judges (Concli-
tions of Service) Act, 1954.”

The motion was adopted.

Shri Lal Bahadur Shastri: Sir, I
introducet the Bill.

12:19 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1961-62—contd.

Mr, Speaker: The House will pro-
ceed with further discussion and
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voting on the Demands for Supple-
mentary Grants in respect of the
Budget (General) for 1961-62.

Shri Assar may continue his

speech.
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Mr. Speaker: Shri Bharucha.

Need to expedite development works
"in Sikkim and Bhutan

Shri Naushir Bharucha (East
Khandesh): I beg to move:

“That the demand for a sup-
plementary Grant of a sum not
exceeding Rs, 1,56,15,000 in
respect of External Affairs be
reduced by Rs. 100.” (1)

Ques.ion how far continuation of
sugar exrport subsidy is desirable

Shri Naushir Bharucha: I beg to
move:

“That the demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 5,50,00,000 in res-
pect of Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Food and
Agriculture be reduced by
Rs. 100.” (8).

Need for more liberal grants to the

Indian Law Institute and the

Indian Society of International
Law

Shri Naushir Bharucha: I beg to
move:

“That the demand for a Sup-

plementary Grant of a sum not
exceeding Rs. 3,01,000 in respect
Miscellaneous Expenditure under
the Ministry of Law bv reduced
Rs. 100" (17)
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Need to abardon the policy of sub-
sidising transport of coal by sea

Shri Naushir Bharucha: I beg to
move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 2,75,00,000 in res-
pect of Miscellaneous Depart-
ments and other Expenditure
under the Min stry of Steel,
Mines and Fuel be reduced by
Rs. 100.” (21).

Government's position vis-a-vis
Burmah Oil Company in 3o far
asg equity shares of Oil India are
concerned.

Shri Naushir Bharucha: I beg to
move:

“That the demand for a Sup-
Plementary Grant of a sum not
exceeding Rs. 4,58,00,000 in res-
pect of Capital Outlay of the
Ministry of Steel, Mines and
Fuel, be reduced by Rs. 100"
(27).

With regard to Demand No. 18
which relates to the Ministry of
External Affairs and deals with
aid to Sikkim and Bhutan, I desire
to invite the attention of the House
to very miserably small expenditure
we are incurring in developing these
two Himalayan kindgoms. It is
necessary to appreciate the fact that
a sum of Rs 1 crore—barely Rs. 1
crore is being set apart for 1961-62
for expenditure there. If we turn
to page 7 of the book of Supplemen-
tary demands, we find that only a
sum of Rs. 23 lakhs has been set
aside for power schemes in Sikkim
and Rs. 25 lakhs for road construc-
tion and so on. I ask the House
what can be done with Rs. 28 lakhs
for power development. Hardly a
thermal generating station can be
set up. [ think this outlay should be
very considerably increased.

Coming to the question of assis-
tance to Bhutan, we would be gpen-
ding Rs. 17} crores in the next five
years, giving an average of Rs. 3}
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crores a year, In the case of Bhu-
tan, specia] attention is required to
be paid to transport and communi-
cationg development, because of the
terrain which this country presents
in the matter organising communi-
cations. Here, only a sum of Rs. 1}
crores for one year has been set
apart, which, 1 think, is too small
for this purpose. Let this House not
forget that road transport develop-
ment in Bhutan is not a matter of
benefit for Bhutan alone. It is an
investment in the security of this
country itself. In passing 1 would
like to pay my tribute to the Ruler
of Bhutan who has very wisely per-
mitted the foreign policy of that
kingdom to be guided by this
country and in appreciation of what
Bhutan has been doing by way of
co-operation with India, I think it
is very necessary that the expendi-
ture on road and communication
development as also on the develop-
ment of social services require to
be stepped up.

Coming to Demand No. 42, on pages
13 and 14, dealing with the Ministry
of Food and Agriculture, where a
sum of Rs. 5} crores is required for
payment of subsidy to the Indian
gugar industry, I am afraid, the
whole question requires to be thoro-
ughly investigated. The facts are
that the duties, and cesses imposed
on thig industry come to about 30 to
85 per cent of the cost of production
of sugar. It appears at the moment
at least that sugar production has
been too much in this country and
requires either control or regulation.
It is rather surprising that as against
the cost of production of sugar in
foreign countries, which works out
to round about Rs, 560 per ton, our
cost is very nearly Rs. 750 or still
more; {t iz nearly Rs. 200 more per
ton.

Some time back, the hon. Minister
of Food and Agriculture stated that
this whole question should be refer-
red to the tariff Commission. I should
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like to know whether this has been
done, because I am of the opinion
that this whole policy requires to be
revised.

Indian cannot afford to earn foreign
exchange at such prohibitive cost by
subsidinsing sugar for the purposes
of export, Foriegn exchange must be
carned at reasonable cost. We are
going to earn, if we subsidise sugar
export, round about Rs. 12 crores.
As against that, the nation is paying
about Rs. 5} crores by way of sub-
sidy. May I point out that that works
out to purchasing foreign exchange
at a premium of nearly 50 per cent?
Who on earth ever heard of such a
monostrous figure at this? In order
to carn $2, are we going to pay
$1 extra out of the nation's purse by
way of subsidy to the producers?

I, therefore, submit that the entire
question requires to be thoroughly
investigated by the Tariff Commis-
sion, and if necessary, measures re-
quired for controlling the output
of the sugar industry; this also re-
quires to be looked into.

1 do not think that after the im-
dustry has been organised in this
country for a number of years, it is
still in need of so much protection
and subsidy. That does not speak well
of the efficiency of the industry it~
self. Also, the industry is being
guaranteed round about 12} percent
profits. I am of the opinion that the
profits may be required to be looked
into and reduced if necessary.

Coming to Demand No. T3 at pages
16 and 17 of the explanatory book-
let. this demand refers to two im-
portant institutions under the Minis-
try of Law namely the Indian Law
Institute and the Indian Society
International Law. I think
amount of Rs 28,000 is being
to the Indian Law Institute.
point out that both the Indian
Institute ag well g3 the Indiam
Soclety of International Law are
very useful institutions, particulerty

3%,
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in the nascent stage of our constitu-
tional development.

Shri Tangamani (Madurai): The
Indian Law Institute gets Rs. 2
lakhs, and the Indian Society of In-
ternational Law gets Rs. 25,000,

Shri Naushir Bharucha: I am sorry.
The Indian Law Institute gets Rs. 2
lakhs, and the Indian Society of In-
ternational Iaw gets Rs. 25,000. I
submit that in the present state of
our constitutional development, these
two institutions are doing extraordi-
narily good work, and they require
to be throroughly encouraged.

I am particularly interested in re-
search in international law, which I
think this country and this Govern-
ment should encourage. Unfortu-
nately, the Indian Law Institute has
to depend for its financia! resources
on Government grants, donations from
public and charitable institutions both
in India and outside as also from
subscriptions of members. Treating
the last item as a poor source of in-
come, and the second item asa rather
fluctuating source of income, I am
of the opinion that the main burden
of maintaining this law institute as
well as the Indian Society of Inter-
national Law should fall upon
Government.

Very soon; not only India but all
countries of the world will be faced
with very new international problems
which have not been thought of yet,
and which are coming to the forefront
as a result of scientific development.
For example, today, the question
would be; Do Sputniks violate the
air space of any country? This is a
question which nobody has answered.
and everybody has quietly shirked it.
Then, for example, the question may
be put: how far territoriaj sovereignty
extends into space. Nobody has
thought of it. Considerable research
is required in this direction. Then.
there is the question ‘Who owns
space?’ These are all problems which
require research, thinking and deve-
lopment, and India is one af such
countries, which is interested in it
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1, therefore, think that these two
institutions and the Indian Society of
International Law require to be
encouraged. I do not know whether
an assurance will be forthcoming
from the Government and from the
Law Minister that if there is any
deficit in the budgets of these two
institutes, Government wil] make good
that deficit. I am of the opinion that
this type of guarantee should be given
to these two institutions.

Coming to Demand No. 85 at pages
22 and 23 of the explanatory booklet,
under the Ministry of Steel, Mines
and Fuel, 1 would say that this refers
to the question of coal transport by
sea. Just a little while ago, we had
some questions here relating to
transport of coal. It may be that
Government are obliged to transport
coal by sea in order to keep the
factories going by supplying their
bare minimum requirements of coal,
since our railway communications
have developed certain bottle-necks,
they are resorting to transport by sea.
But I ask this House whether the
time has not come to reconsider tha‘
position. The price of coal is about
Rs. 45 per ton, and we are paying a
subsidy of Rs. 20 per ton, with the
result that as the distance extends,
coal becomes more and more costly,
and by the time it reaches Bombay,
it becomes very costly. Now, can we
afford to pay a subsidy of Rs. 20 per
ton for transporting coal by sca? Or,
are there any other methods which
can be utilised?

For example, one of the recommen-
dations which one hon. Member mada
during the Qestion Hour was that we
might perbaps, by-pass these bottle-
necks by transporting coal by truck.
Personally, I think that the might
make the price a little more costly.
{ am not prepared to speak offhand,
but I am of the view that a special
committee is required to be appointed
to examine this question.

In the explanatory booklet, we are
told that a subsidy ultimately may be
required to cover the transport of
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nearly 2 million tons of coal. I am
not sure whether that is the maximum
figure: in that case, still greater sub-
sidies would be required. How far
this nation will keep on giving sub-
eidies in this direction requires to be
carefully thought out. I tnink it is
no use talking of our economics of
production of coal when nearly 40 to
45 per cent. of the cost of production
is consumed by additional subsidy on
account of transport by sea. I sub-
mit that a special committee should he
appointed to examine this question.

Finally, I come {0 Demand No. 132,
also under the Ministry of Steel,
Mines and Fuel, at pages 28 and 29
of the explanatory booklet. We are
told that a supplementary grant of
Rs, 4} crores is required for purchase
of the shares of Oil India Limited, in
order to increase the Government's
equi.y share from 33-!/3 per cent to
60 per cent. 1 welcome this expendi-
ture or rather this investment in the
equities of this company. But I have
not been able to understand what is
meant by saying that the share of
the Government of India is increased
from 33-1/3 per cent to 50 per cent.
Then, who owns the controlling
interest? It cannot be that both sides
have exactly 50 per cent. Do I take
it that after paying Rs. 4} crores
additionally, we are still retaining a
sort of minority interest? Or, are we
having the controlling interest? I
very much welcome this move and I
think the hon. Minister in charge of
this department requires to be con-
gratulated on acquiring these shares.
But the crucia] point is whether we
have crossed the line so that we can
acquire the controlling interest in
that company? Otherwise, increas-
ing the Government's share from
33-1/3 per cent to 49} per cent or
49] per cent or 50 per cent has no
meaning. 1 would, therefore, like
that the hon. Minister will give us an
explanation on this matter. If we do
not have the controlling interest now,
can we get that by negotiation? This
time. we are purchasing the shares at
par; maybe, even if some additional
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premium is required to be paid, I am
in favour of paying that premium, 1n
order to acquire controlling interest
in that company.

Finally, 1 would enquire of the hor,
Minister what change will resuilt
from the present increase in our
equity holding, whether the present
composition of the directorate will be
the same or any change is being made.
All that I can say is that the House
woulq willingly give an additional
grant if it becomes necessary for
acquiring a controlling interest in
:hat company, if it has not been
already acquired.

Failure to control cost of production
of sugar

Shri Tangamani: 1 beg to move:

“Tha' the demand for a supple-
mentary grant of a sum not
cxceeding Rs, 5,50,00,000 in
respect of Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Food and
Agriculture  be reduced by
Rs. 100.” (9).

Grant of awards to films
Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 75,000 in respect of
Minisry of Information and
Broadcasting be reduced by
Rs, 100.” (13).

Delay in sutmitting Report of Hindw
. Religious Endowment Commission

Shri Tangamani: 1 beg to move:

**That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 3,01,000 in respect
of Miscellaneous Expenditure
under the Ministry of Law be
reduced by Rs. 100. (18),



5517 Demands

Failure to open Coal Dumps in the
South

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 2,75,00,000 in respect
of Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mines and Fuel
be reduced by Rs. 100.”

Appointmen: of officers in Oil Indsa
. Ltd.

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 4,58,00,000 in respect
of Capital Outlay of the Ministry
of Steel, Mines and Fue| be re-
duced by Rs. 100.”

As regards Demand No. 42, already
many Members have addressed them-
selves to the question of subsidy to
sugar and also control of the cost of
production. More particularly, my
hon, friend. Shri Chintamoni Pani-
grahi, has dealt in great detail with
the method of controlling ihe cost of
production and whether it wag worth-
while to give so much subsidy. So I
shall not develop that point ary
further.

Regarding Demand No, 61, this
deals with awards to films which are
more in the nature of annual func-
tion. Generally, these awards are
given during the month of Apnl
or May. This year. these were given
on the 31st March at a function which
was presided over by our Vice-
President. 1 find that all-India
awards are given to feature fllrus,
documentary filmg and also children’s
films. The first two prizes carry with
them some cash benefits also. The
third prize, which is the certificate of
merit, does not carry with it the cash
benefit. I would like to know how
this money is distributed. I find that
in the first prize, it is Rs. 20,000 for
the producers and Rs. 5,000 for the
directors. This varies from feature
films to documentary films and from
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documentary films to children’s films.
So I want to know the basis on which
these cash benefits are distributed to
the various artistes.

My submission in this connectiun
will be that whenever a feature fi'm
or a documentary or a children’s film
is given either the gold medal or the
silver meda] or a certificale of merit,
it must also carry with it some cash
benefit, not less than Rs, 1,000. I find
that for 1960 the film which secured
this merit was a film called Baha
Pirivinai. This year the film called
Daiva Piravi secured the third place
for all-India award. In respect of
both, I find they were not given this
cash benefit. 1 daresay tnat for the
nexy year, a very popular film in the
south, Pava Mannippu will probably
secure not only an award but sume
cash benefit also. So I wrge again
that whenever awards are given on
the regional basis or on the all-India
basis, there should be some cash
benefits also attached tv it.

The second point is that when these
films get recognition, certain artistes
arc invited. Immediately controversy
arises in the loca) papers as to why
a particular artiste was not invited. 1
distinctly remember that in 1960 when
the film Baha Pirivinai sccured the
third place, one of the important
actors who was greately responsible
for jts success, Shri M. R, Radha, was
not invited. I do not know whether
the Ministry directly extends invitu-
tions to the artistes and the directors
and others or whether the producers
are inviied and they bring these arti-
stes. This may be officially clarified.
Then cintroversy will not arise. Other-
wise, whenever artistes are invited
to Delhi, controversy arises at the
other end as to why a particular
artis.e was not present.

The third point is that whenever
these artistes are sent abroad, we
should know the basis on which they
are sent. Recently some artistes were
sent to Indonesia and we find two
very eminent artistes were rent from
the south, But immediately the ques-
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tion arose as to why both the hus-
band and wife were sent.

Shrimati Ila  Palchoudhuri: (Naba-
dwip): Both may be artistes.

Shri Tangamani: Both are first-
class artistes, But the husband muay
have been sent for the next trip .nd
the wife could have been sent this
time—because both would probably
get the opportunity,

Shrimati Ila Palchoudhurl: They
could probably dance better togeiher.

Shri Tangamani: It was not a ques-
tion of dance. They were film aclors
and they were of the top class also.

We must know the basis on which
this is done, so that in future this may
not happen, They have mentioned the
names of M. G, Ramachandran, S. S.
Rajendran and others, They say these
people have not been selected because
of ccrtain political or other considera-
tion. Therefore, I would like to have a
clarification from the “on. Minister.

I am not grudging the Rs. 75,000
which we are giving It may even be
increased. I will really plead for
increasing it next year, that is, 1962.

The next Demand is No. 73. This
is probably the fifth occasion when I
speak about the Hindu Religious
Endowments Commission. [ would
like to explain my position. When the
Commission was set up as early as 1st
April, 1960, it was agreed that it would
be in a position to submit its report
before September of that year But
when we read the terms of reference,
it is humanly impossible for them to
submit their report within that time.
The terms of reference range from
the examination of the institutions of
Hindu religious endowments, inquiry
into the management of Hindu
religious endowments, to inquiry into
the manner in which holders of office
in relation to Hindu Public Religivus
Endowments are chosen etc. This is
& wide-ranging inquiry and there are
a8 many as 50,000 temples. This is
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probably the third supplementary
demand which is coming up before
the House. As recently on the 22nd
of this month, I had tabled a Starred
Question No. 800, in reply to which
the hon, Minister said that it was
very difficult for them to submit their
report in a short time. I do agree
that it is very difficult for them to do
so. Today we have had to adopt a
motion to the effect that the time
appointed for the presentation of the
Report of the Joint Committee on the
Bil] to provide for the better supecr-
vision and administration of certain
religious trusts be further oxtended
upto the last day of the next scussion.

My submission will be that this
Commission should be more in the
nature of a permanent Commission.
They will have control over the
working of these institutions and they
will be in a position to guide Parlia-
ment. ] would have suggested a
sim:lar provision for the Wakfs also.
In that way, we will be in a better
position to appreciate how the
administration is functioning in the
varjous States so far as these are con-
cerned. Although, strictly speaking,
it is a State subject, the information
will be received by this House and to
that extent it will be useful to us.

] have absolutely no grievance
against those who constitute this
Commission. My suggestion is that
this should be more in the nature of
a permancnt Commission. I believe
at first Rs. 60.000 were allotted. Then
we voted some Rs 75,000. Now it is
another Rs. 73,000 or so. So we can
have a permanent Commission which
will be submitting yearly reports.
O.herwise, naturally, a Bill like the
one which has been referred to the
Jnint Committee, cannot be fully gone
into. Unless we have the report of
such a Commission, we cannot do it
This is a Commission which has to
submit its report within a particular
period. It has not submitted any
interim report. Today, after having
considered whether such g Commis-
sion will be in a position to submit
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a final report, my submission is that
it can become a permanent commis-
sion, and each year we can also pro-
vide for it.

Demand No, 85 of the Ministry of
Steel, Mines and Fuel is one in which
mostly persons from the South are
very much interested. On several
occasions, many Members have raised
the question of the scarcity of coal
in different parts of the country. It
is much more so in the South. Only
the other day, the hon. Minister
of Railways informed us that normally
the stock of coal in each important
railway station or junction should be
a month's stock, but in June-July we
did not have cven ten day's stock.
I have got a lot of material here to
show that there is insufficient supply
of coal and that the quality of coal
supplied is also bad. For instance, on
11th August, 1961. No, 232 Passenger
Down, worked by Shri S. V. Rao,
after running few miles {rom
Kombal was brought back to Gadag
because there was bad and ‘nsutficient
supply of coal. Even gonds trains
are stopped. This causes a lot of
inconvenience to the passengers,

A suggestion was made thet we
should have coal dumps ijn major
centres, and I believe if four dumps
are created in places like Coimbatore,
Madura, Trichy and Madras by a run-
through, both for the use of the rail-
ways and commercial and industrial
use, to a large extent the problem of
coal shortage can be solved. I am
glad that at least from the 1st ¢f May
greater encouragement is being given
for the transport of coal to ‘he South.
That will also help in the develop-
ment of a harbour like Cuddalore,

The hon. Minister stated that this
year they were proposing 0 move
about 1:'7 million tons, the target
being 2 million tons each year. 1
would like to know how much has
been transported since May last by

sea.

Shri T. B. Vittal Rao has made the
suggestion that coal should be sup-
plied in time for the railways, so
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that they may have one month’s stock,

and that coal dumps should be created

to cover particular areas for industrial

requirements, He has also pointed out

how several cancellations of goods

trains had taken place in many divi-

sions in the Southern Railway.

Because the Ministry of Steel, Mines
and Fuel is involved in this, I would.
venture to suggest tha! it is very ne-
cessary to develop the coal flelds in
Andhra Pradesh. The rate at which
we are developing them is prcbably
not sufficient. We were told on &
previous occasion—and I hope to get
confirmation also—that more coal from.
Andhra Pradesh was being shifted to
the South. I hope that process will
continue, as it will help the South to
get enough coal.

Many complaints have been received
about the price of coal. Let the Min-
istry see to it that at the railheads the
price of coal is uniform. I have got
many complaints with me, but I do
not want to tire the House by reading
them out.

On Demand No. 132, the direct aspect
has been dealt with by Shri Naushir
Bharucha, but I want tg bring to the
notice of the Minister cerlain com-
plaints received by us. In many
branches of Oil India Limited, which
is run by this Ministry for the distri-
bution of oil, certain covenanted jobs
are granted to ex-army officers or cer-
tain persong who are not qualified. I
would not mention the names, but the
Branch Manager in Madras, the Sales
Manager in Bombay and several others
are there in the list with me. 1 want
the hon. Minister to look into this
matter and see that he does not give
room for this kind of complaint in
this new concern that we are build-
ing up. We are happy the work fis
going on according to plan. Although
we would like to have persons who
are fit to run the administration even
though they have retired from service,
let not the impression be c.caled that
persons without suitable qualifications-
have been re-employed for reasons
best known to the appointing authori~
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ties. That is why I have mentioned
about the appointment c¢f officers in
-Qil India Limited in my cut motion.
I request the hon. Minister to look into
this matter and see that there is no
ground for complaint so far as the
.covenanted jobs are concerned,

Shri Goray (Poona): I would like
{o confine my remarks to a few
Demands, Nos. 12, 42, 72 and 85,

In the foot note under Demand No.
12, it has been stated that an officer
of the erstwhile State forces was re-
tired on the 1st April, 1950 and grant-
ed a pension, and that, not satisfied
with the rate of pension granted to
him, he filed a civil suit f-r the en-
hancement of his pension, e'c. I am
rather disheartened to find that nobody
representing the Defence Min'stry is
present.

The Deputy Minister of Finance
{Shri B. R. Bhagat): The Deputy
Defence Minister was here, He has
jus! gone out.

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shrl A. C. Joshi): 1 am also
here.

Shri Goray: You represent the De-
fence M nister also? Very good.

I wanted t> point out that this is
only one person who seems to have
taken the courage to go to a court of
law, but so far as my information goes,
there are hundreds of such people who
feel tha! the pension given to them
does not do them justice. In this note,
it has been pointed out that he be-
longed to the State forces, It is within
my knowledge that many officers from
the State forces, belonging to Gwalior
and other States in Madhya Bharat,
were absorbed after the States were
liquidated, They stood shoulder to
-shoulder with our army, tought on
the various flelds like Kashmir, went
to Hyderabad in our police action, and
st the end they found they were not
treated on a par with the Indian army,
that they had to be satisfled with the
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meagre pension given to them. Since
then they have made var.ous repre-
sentations to the Defence Minis'ry, but
they have all proved fruitless.

The irony of the whole thing is that
these people who were loyal to our
army, to our country, and shed their
blood alongside the jawans of our own
army, were treated as if they were
inferior to the jawans and officers of
the army who were absorbed after
Hyderabad was taken over. This is
something that they feel very much,
that the people who belonged tc the
army with which our army had to
fight were taken over later and treated
in a better way, in a more liberal
manner, than those from the S'ate
forces who were absorbed earlicr, who
fought alongside with our jawans and
officers and were in no way inferior
to them. It seems that cnly one offi-
cer had the resources or the courage
to go to a court of law; and it seems
that now justice has been done to him.
I would request the Minister of
Defence to take note of this fact and
to see to it that justice is done t» all
the others who have not gone to the
court of law because it has embittered
these people who were so loyal to us,

13 hrs.

The next point I would like to take
up is wi‘h regard to sugar prices, You
will have seen that many pe-ple feel
exercised over it and many hon. Mem-
bers of this House have spoken about
it. I do not see the way out of this
tangle. Since 1934, we have given pro-
tection to the sugar indusiry and it
seems that we have got so used to it
that our sugar industry is not making
any headway. So far as the interna-
tional market is concerned, we still
find that we cannot stand competi-
tion.

As has been pointed out in this note,
the difference between the cost price
of sugar here and the price that
obtains in the open world market is
of the order of nearly Rs. 385 per ton.
It is very disconcerting to find that it
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is a gap which it will be very diffi-
cult to bridge, I do not know what
plans the Food Ministry has in regard
to the reduction of the cost price of
sugar.

It seems all the ways are closed.
So far as shifting the industry from
U.P. to Sou.h India is concerned, it
is out of question because hundreds of
crores of capital have been invested
and it will not be feasible for us to
remove that industry to the south. So,
tha: way is closed.

So far as reducing the price of cane
is concerned, the agriculturists would
not listen to it because political inter-
ests are also involved and nobody will
have the crurage to say that the cane
price should be reduced because the
agriculturists will be hit. It is impos-
sible, I think, to reduce the price of
cane, So far as the wage of the
labourer is concerned....

Mr. Speaker: Is a single price given
for sugar cane wherever it is grown
in India?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): The
minimum price is the same; it is a
statutory minimum

Shri S. M. Banerjee (Kanpur): But
the prices vary even though the mini-
mum price is statutory.

Shri Goray: In my own province,
y:u will find that the co-operative
sugar factories are paying a much
higher price to their own members. ...

Mr. Speaker: Is it on account of the
sucrose content?

Shri Goray: It is

Shri Tangamani: In the south there
is a formula.

Mr. Speaker: Does it depend upon

the sucrose content? (Interruptions.)

Shri Geray: So far as the question
of price is concerned, there is no way
ok,
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Then, so far as the labourers or the
workers are concerned, there also we
cannot think of reducing their wages.
So, the only way left open seems to be-
either {o increase the yield per acre
of sugarcane or to increase the sugar
content of the cane. I would like to
know from the Food Ministry what
steps they have taken to see that the
yield per acre in U.P. and Bihar is in-
creased by at least 25 to 50 per cent.,
which I wag told was quite possible.
The yield per acre there is about 15
tons while in Maharashtra and the
southern regions it can go up to 60
tons. Sixty tons may be an exception
but 35 to 40 tcns is not an exception.
1 feel that if proper steps are taken
the lands in U.P. also can give an
y'eld of nearly 20 or 25 tons per acre.
I do not think that the cess that is
being collected on the plea that it will
be utilised for increasing the yield per
acre and for other agricultural re-
searches is being used for those pur-
poses, I think it is be'ng used for
something else.

Therefore, I would urge up n the
Food Ministry to see to it that the
sugar content of the cane Is increased
and also the yield per acre is increased.
If that is done there would be a possi-
bility of reduc:ng the cost price of
sugar. I do.not think that we can re-
duce it to the rate that is ruling in the
world market; but if you can reduce
this gap by at least Rs. 100 or Rs. 78
that would go a long way to meet the
deficit.

Another point I would like to urge
while dealing with sugar is that the
by-products are not be‘ng utilised
fully. It is only now that we are
thinking of manufacturing peper out
of bagasse, But I think bagasse all
over the country is not being used st
all. It is now being used as fuel. If
it is used for manufacturing paper the
inc me from that will be much more
than what it would be if it is used as
fuel.

I have also indica‘ed once before
that molasses are not being used pro-
perly. Molasses can be used for man
facturing power alchol I believe

ke
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the molasses that is available today 18
not being used for the production of
power alcchol, This way also we can
make it possible to reduce the cost of
.sugar.

1 do not know whether it is a fact,
‘but one of the people working in a
.sugar factory told me that if they are
allowed to use bagasse for the manu-
facture of paper and if they are allow-
ed to make the maximum use of
molasses for the manufacture of power
alcohol, then, the price of sugar will
come down almost to zero, I do not
know whether he was talking in a
realistic manner or whether he was
exaggerating. But I think there is a
1ot of truth in saying that if you use
the bagasse and the molasses also the
cost of sugar will not be what it is
today—the almost prohibitive cost that
we have today in India. I want the
Food Ministry to take note of this fact.

About the Ministry of Information
and Broadcasting, as my hon. friend,
Shri Tagamani said, I am not grudging
‘them these Rs. 75,000. They are en-
c-uraging the film industry; but I
think the films that are coming out ave
not very good. I am not talking from
the moral point of view. Their
standard is not very good, though it
may be better than the films in Pakis-
tan and other South East Asian coun-
tries. They stand no comparison with
the films that are produced in other
countries. I have seen many fillms
from foreign countries and I find that
so far ag technique, presentation and
finish are concerned our films lag
miles behind the foreign films. There
is lot of room for improvement even
in the films that are getting awards.
Our first-rate fllms are considered as
third-rate in other countries.

1 wanted to refer to another ques-
tion and that is about the junior
artists. A committee was appointed a
long time back presided over by Shri
Patil and they have submitted a re-
port. It is common knowledge that
the junior artists are treated in a very
‘humiliating manner. On paper they
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may be getting Rs. 100 or Rs. 200 but
actually they get only Rs. 50 or Rs. 75
and the middleman takes away the
lion’s share of their salaries. I have
been asking the Ministry to investi-
gate into the matter and to protect
the junior artists from this kind of
exploitation. Our fllm industry is one
of the biggest industries in the coun-
try; and the profits are also very large.
I do not want the film industry to
become an industry where there is
some sort of slave labour going on,
where men and women are treated in
a very humiliating manner, where
they are cheated by the middlemen
and hardly get any justice. There is
no protection to them; and they can-
not form trade unions because they
are scattered all over the country.
Therefore, this Government which has
passed legislation for the protection of
the people who are working in the
motcr vehicles industry should also
pass legislation for those who are
working in the cinema or film industry
and see to it that they get their fair

* share.

About the Ministry of Information
and Broadcasting, I want to say one
thing. Somehow, I find that they are
not up-to-date with the news perhaps
because other Ministries are not co-
operating with them. When the Assam
disturbances took place, we were told
that the 1. & B. Ministry had hardly
any knowledge, Nothing came on the
A.IR. Yesterday, I pointed out that
when the flood disaster took place in
Poona, the A.LLR. had no knowledge of
it and people were not told. The A.LR.
which is a very potent means of dis-
seminating news should be used for
the proper purpose and people should
be told the news that is worth lister-
ing. I am not finding fault but I am
giving suggestions that they should be
wide awake and see to it that news
which they have to carry to the people
is not neglected or overlooked.

Lastly, I would refer to Demand No.
132, I am very happy that we have
been able to come to an agresment
w'th the Burma Oil Company. I am
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now satisfied that so far as the Assam
Oil Fields are concerned, the speed of
exploration, digging wells and bring-
ing up oil will be very much wmore
than what it was before. I do not
kn.w what is the estimate of the G-v-
ernment as regards our oil consump-
tion in the next five or ten years, I
have a paper here, read by Mr. Maitre
when he addressed the 48th Indian
Science Congress at Roorkee in 1961.
According to the figures given by him,
we find that while in 1948 our con-
sumption of oil stood at 2.1 millioa
metric tonnes, in 1960 it was 7°6 mil-
ion t nnes—a threc-fold increase. If
that is the indication of the consump-
tion rate, during the next five or ‘en
years, the rate of consumption will be
growing not at the rate at which it
grew during the last twelve years but
perhaps at a faster rate. It may be a
steeper rise and if that is so, I do not
know what provis.ons we are making
to meet the situation. 1 suppose (ne
of the ways of meeting it is to step up
production in the Assam oil fieids.
Since the hon, Minister is fortunately
present. I would like to say that in ine
Cambay oil fields I do not th nk they
are going as fast as we should. Day
before yesterday, I had put this ques-
tion to the Parliamentary Secretary
and I had tried to point out that our
speed of drilling wells in Cambay arez
seems to be very tardy. I suppose in
the Assam area they are digging in
six or eight hours, at the rate of 10,000
fee!; they go to that depth. For the
same depth, it seems that in Cambay
we are taking about a month. I im
making an allowance for the inexpe-
rience and all that. I think that speed
ought to be fas‘er because that is the
only way in which we can make up
for what we lack. I would like to
know about this if the hon, Minister
Is going to reply. Is it lack of expe-
r'ence that 4s the reason? Or is it due
to the inferior machinery that we
have? Or, is it because that therc is
not enough co-ordination? What is it
that makes for the slow speed at ‘which
we are digging wella? Is it the differ
ent structure of the soil?! Maybe tn
structure is so different that the speed
is necessarily to be slow. I do nct
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know. But apparently it seems that
the speed in Assam bears no campari-
son to the speed in Cambay. So, what
we lack in resources can be made up
by moving a little faster and bringing
up oil sooner than we had planned.
That is all that I have to say.

Shri A, C. Guha (Barasat): Mr.
Speaker, Sir, I wil] confine my re-
marks to Demand No. 85.

Mr. Speaker: Hon. Members will
have ten minutes each.

Shri A, C. Guha: Only a few months
back the cess on coal has been raised
from Re, 1 to Rs, 4. A few years ago
the cess was only six annas per ton;
it was then raised to one rupee and
now it is Rs. 4 per ton. The reason
given for this increase is thus. Some
coal is to be transported to the South
and the West India by sea and the
freight charge by ship would be very
much higher, This has been calculated
at Rs. 20 per ton higher by rail and
the subsidy required would thus be
Rs. 20 per ton. If two million tons
are 10 be carried by ship to these
coastal areas, all the industries using
coal will have to pay this extra cess
up to Rs. 4. Any increase in the cost
of coal means increase in the cost of
production of our industrial goods.
That will directly lead to higher costs
and the cost of living would also go
up accordingly. As far ag I recollect,
even before this new arrangement hag
been made, about a million tons of
coal was being carried every year by
ship from Calcutta to the other coast-
al areas in the West or in the South.
So. the real increase would be in res-
pect of one million tons more to be
carried by ship and for this the extra
cess has been raised,

I do not know how they have cal-
cualted this subsidy of Rs. 20 per ton.
Ships carrying coal will go from Cal-
cutta to the western ports, Surat side
or Gujarat side. When they come back,
do the Government
will come empty? If that is so, natur-
slly the cost would be
higher. Can not the Government arr-
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ange in such a way that the ships
carrying coal will alsg carry on their
return journey other goods from the
West India or the South to this side
in the eastern coast of .ndia? I think
that point should be examined so that
some part of the subsidy on the coal
may be reduced. Only today a ques-
tion was put and it was said that six
million tong of coal would be carriea
by trucks and the freight charge
there also would be considerably
higher than the freight charge to be
paid on rail. The industries in Ben-
gal, Bihar, Orissa and some parts of
U. P. will have to pay this extra
charge on freight for coal to be carried
by trucks. I do not know whether the
Government would also consider the
question of subsidising coal that
should be carried by trucks to these
areas. Otherwise, the industries in
these areas will be discriminated
against and they will have to work
under certain hardships,

They have calculated that the an-
nual revenue from this cess at the en-
hanced rate of Re. 1 on average per
ton would be about Rs. 4 crores per
annum. I do not know how they
have calculated this sum of Rs 4
crores. Thc raising of coal is now
about 60 million tons and every year
it will go up and the cess is to be paia
on almost the entire stock of coal that
will be raised and removed. Previous-
ly the coal removed by trucks was
exempt from this cess. I think that
that arrangement is no more; I am
not sure; 1 would like to know if that
arrangement is still prevailing. Even
then, 1 think the total amount of coal
to be raised and moved in a year or
two would be near about 70 million
tons or something like that reaching
97m. tons in 1966, How they have
calculated this amount of Rs 4 crores
per annum only as extra revenue
coming from the new cess at the en-
hanced rate is also a point which
should be clarified.

They will be giving near about
Rs. 4 crotes annually as subsidy to
coastal shipping. I do not think
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coastal shipping has got any surplus
capacity to carry this load. The Gov-
ernment should consider that instead
of giving subsidy to some private com-
pany, they themselves may purchase
some ships to carry on coastal shipp-
ing activities at least for carrying
coal. This question should be examin-
ed, so that the money which the tax-
payers will be giving to the Govern-
ment for the benefit of certain areas
may not go to some private capitalist.
or individual, but may be utilised for
the development of Indian shipping
which is going to be more and more
nationalised. 1 hope this point will
be examined, namely, insteadq of
giving the subsidy to the private com-
panies, the Government may utilise
this amount and also contribute some
more money for the purchase of ships
so that the carrying of coal may be
done gradually by ships owned by the
State and not by private companies.

I may now say a few words about
Demand No, 6l—Information and
Broadcasting—in respect of films. The
hon., Member who preceded me, Shri
Goray, mentioned about the quality of
Indian films. I think the Government
should take some steps to improve not
only the technical quality but also the
literary quality of Indian films. I am
sorry to say that the quality of the
Hindi films is not what it should have
been. and it should attract the serious
attention of the Government. The
literary value of these flimg is almost
nil. Thease films are mostly thrills
and they only tend to create a sort of
levity and lack of seriousness in the
minds of the young people who

quality of the films and the moral and
social effect of the story portion of
the films. Film is a medium of mass
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request the Government to pay atten-
tion to these points.

Shri Ansar Harvani (Fatehpur):
Mr. Speaker, Sir, I shal] confine my-
self only to Demand No. 61, about the
film industry. I wish I could congra-
tulate the Ministry of Information and
Broadcasting on its contribution to
the film industry which, after textiles,
has come to be one of the biggest in-
dustries in this country. But unfor-
tunately the Ministry of Information
and Broadcasting. except instituting a
tew awards annually given to certain
film artistes, film directors, film writ-
ers, story writers and so on and so
forth, has not done much about it. In
recent years, we have noticed that the
film industry has been passing through
a very big crisis, If we go to studios
of Bombay, Calcutta and Madras, we
will find hundreds of film artistes,
film technicians and film workers out
of job. We wil] see that those places
which were producing scores of films
have closed down; the studios are
lying idle, and the artistes are without
job. The film directors are rotting on
the streets. If we examine the reason
for all this unemployment and crisis
in the film industry, we will find that
the shortsighted policy of censorship
by the Ministry of Information and
Broadcasting has been responsible for
it.

I am not one of those who believe
that there should not be censorship of
films and fllmg directors should be
given full freedom to produce what-
ever film they like; I am not one of
those, who, for a minute, will stand
for the vulgarity in the film industry.
T am not one of those who believe that
films should become a vehicle of taste
and entertainment only and not for
education. But we should remember
that the film industry in thig country
in the last few years has grown tre-
mendously and it has contributed its
own quota te the cultural develop-
ment of our country. And it is for the
Ministry of Information and Broad-
casting to give guidance to the indus-
try so that the industry may serve the
cause of education, culture and nation-
al integration in this country.

1048 (A.l.) LSD—8
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What we find is, we have got a film
censor board. it is comstituted of
some very eminent people, but what
happens is, these eminent people very
seldom meet and all the work is left
to the administrative machinery of the
fiim censor board. Some of the films
are censored in a way which hardly
does credit to the Ministry. Not once
but a dozen times has the Ministry
been approached by the film indus-
trialists, film artistes and film writers
and by various sections of this indus-
try to see that the policy of the film
censor board is thoroughly re-examin-
ed. It is high time that the Ministry
revised its policy of censoring.

I know that there are certain puri-
tans in this country who see vulgarity
in everything. As I said at the
beginning, I will be the last person to
stand for vulgarity, but there should
be certain standards set up by the
Ministry and by the film censor board
80 that the difficulties that the indus-
try is facing today are removed. I may
suggest on my part a pre-censorship
of the stories. What happens is that
an enterprising producer collects
some money from somewhere and he
starts production. The film goes before
the censor board and for months and
months it keeps on lying in the cup-
board of the film censor board! Pro-
longed correspondence goes on bet-
ween the producers and the film cen-
sor board. After that, so many cuts
are made, and finally the producer is
absolutely on the streets and his com-
pany goes into liquidation. It is a very
sorry state of affairs. I hope and
trust that the Ministry will appoint a
panel of certain eminent writers, cer-
tain eminent intellectuals, who could
thoroughly examine the story before
the fllm is produced. Once the film is
produced. then there may be no diffi-
culty for the producers. ! assure you
that this House and the people of this
country will give full co-operation to
the Ministry of Information and
Broadcasting in improving the stand-
ards of Indian fiims. We have come
to know that the film hag become one
of the most important vehicles of pub-
lic opinion in this country, and theree
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fore, as the guardian of public opi-
nion, it is for the Parliament of India
to see that the film industry in India
develops purely culturally and in a
decent way. It is for the Ministry to
give guidance to it.

Before 1 conclude, I once agamn
appeal to the Ministry that it should
thoroughly revise its censoring policy
and thoroughly re-constitute the cen-
sor board. A panel should be consti-
tuted, consisting of really educated
people who understand the themes
and languages and the implication of
the themes in and languages in which
our fillms are produced.

Shrimati Ila Palchoudhuri: Mr.
Speaker, Si:, it is a great joy that we
have now opened a new Commission
at Dar-es-Salaam and an embassy at
Dakar. and I wish to congratulate the
Ministry of External Affairs on  this
step, for which it has come out with
the demands in the Demands for
Supplementary Grants in the Ministry
of Extermnal Affairs. It is a very
happy thing that we have more places
where India will extend her friendly
velationg with other countries. 1
thoroughly support the extra grants
for these Missions.

I wish to bring to your notice one
more aspect, and that is about the
money spent upon the development of
Bhutan and Sikkim. On roads to
Sikkim, Rs. 25 lakhs are to be spent.
But very little can be done with
Rs. 25 lakhs. However, it is a step in
the right di-ection, and I am very
happy. But, at the same time. I may
point out what is written here, and 1t
runs ag follows:

“....Rs, 6 lakhs for agricul-
tural production and the balance
for the development of cottage
and other industries, anima] hus-
bandry, tourism minor irrigation,
housing, etc.”

When the sum i3 divided into all these
heads, Rs. 6 lakhs wil) be found to be
very little.
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Particularly about tourism, I should
say that when we are collaborating
and developing, and taking pains to
develop these two neighbouring coun-
tries, tourism plays a vital part. The
more the tourists come and go, the
greater is the development of tourism,
and there will be better development
and better understanding all round.
So, I trust that more money will be
spent on this head. In fact, I hope that
some day the Tourist Development
Council of India may meet in Sikkim
or Bhutan, and then there will be a
great deal of give and take of ideas,
and the beauty-spots in these
places can be developed.

I would like to say something about
Demand No. 61 relating to the Infor-
mation and Broadcasting Ministry. It
is a very good thing that awards have
been given for various feature films
and children’s films and we are very
happy about it. Recognition for a
good film is a very laudable thing,
but at the same time, 1 find that very
often, particularly for children’s filme,
only a certificate of merit of medal is
given and no cash prize is given. As
it is, these children's films are pro-
duced with very little money. After
all, the total allocation for children's
films in the budget of the Information
and Broadcasting Ministry is only
Rs. 10 lakhs. With that, you cannot
do wonders, bug on the whole, I think
we have done very well, I hope there
will be more stress given to children's
films. Whenever there is occasion to
give an award, there should be cach
prizes as well,

Perhaps the quality of our filmg may
not be as good as we would want thecm
to be, buy there again the questior of
money comes in. But technique and
literary content do not need money
and there is the discriminating choice
of the people who sit and study the
scripts and stories. That does not
need money. If that ig done properly.
we would have films of better quality.
1 also commend to the House the
films produced in Bengali by Satyajit
Ray on the stories of Rabindranath
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Tagore, If anybody has seen them,
he will see the beautiful quality of
the films. The first one, Postmaster,
could be termed practically as a chil-
dren’s film, If it is shown as a chil-
dren's film, it would find appreciation
and also be of educative value,

Lastly, I would like to bring to the
notice of the Information and Broad-
casting Minister that even though the
Pay Commission has given a certain
increase in the emoluments of the peo-
ple in this industry, all producers and
all cinema houses do not want to give
it.  As the hon. Minister is aware,
there was a strike in Calcutta the
other day over this, I think the re-
commendations of the Pay Commis-
sion should be followed in the ca<e of
employees also, The Ministry should
see that most of these people—they
work under arc lights and unrder
difficuly conditions, and they are vcal-
ly skilled workers—get the increase
and they do not have to resort to
strike, because if production and
shooting of films is stopped, we would
lose a great deal, as it is one of the
chief methods of entertainment. Iy is
also an educative medium. I think
the people who work in the indu-'ry
deserve every consideration. 1 hope
the Ministry wil]l look into it.

Coming to Demand No. 73 relating
to the Ministry of Law, I am very
happy that there is this Commisiion
to look into the Hindu religious
endowments. They have not yet finish-
ed their work. They have tn wisit
many States and I hope their work
will be a great contribution to this
country. In this connection, I would
like to point out that apart from reli-
gious endowments, there are various
other trusts. I do not know the intri-
cacies of the law that will have to be
amended. It is for the Law Ministry
to see whether such lews can be
amended.

The whole country has changed its
complexion. There is a trust, for
example, made long before indepen-
dence. That trust wanted certain things
to be done in certain areas and the
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tenants in those areas were to be the
beneficiaries. A great part of thai has
gone into Pakistan, and the tenants
who were to benefit have all gone
away from there. There js a large
sum of money lying with the trustees.
They are absolutely powerless to dis-
burse it in any other way. Because
the letter of the law has to be follow-
ed, they cannot do it in any other
way! I know of such a trusy and this
ts not the only one of such trusts;
there must be so many such trusts.
1 hope a Commission will be set up
to look into the trusts that are lying
idle, They are unfruitful and that
wmoney can be spent, perlmps with a
slight modification of the law, pro-
vided the spirit of the person who
created the trust is maintained, Much
work could be done that way, “arti-
cularly for the developmeny of the
country, for which we need so much
money.

Lastly, I would like to refer to the
Ministry of Finance—Demand No. 34—
Grants-in-aid to States. I want a
clarification here. Large amouni; of
money have been disbursed to the
Governments of Gujarat and Punjab
when the banks of these Statez have
been acquired. I am not an expert
on the subject, but what is thic ad
hoc assistance? Why should you give
ad hoc assistance? If it is compensa-
tion, it is compensation; if it is ussis-
tance, it is assistance, But jy is the
State Bank which should give some
compensation if it has acquired
the banks of these States. Why should
the Government of India give so
much money? We are not also clear
on the point as to how much com-
pensat'on hag already been given by
the State Bank as compensation after
these banks have been acquired. I
hope the Minister will clarify this

point.

With these words, 1 commend all the
supplementary demands for grants to
the House. I only wish it could have
been more, s0 that we cou'd Bave
done all the work that we need to do.
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Shri Balraj Madhok (New Delhi):
8ir, I would draw the attention of tnc
House to Demand No, 75 dealing with
the Rehabilitation Ministry, We are
told that a number of cases which
were filed by the Ministry have been
decreed against it and so, it had to
pay about Rs. 87,000.

Shri Vajpayee (Balrampur): May
I know who is going to reply on be-
half of the Rehabilitation Minister?

Shri B. R. Bhagat: He is coming.

Shri S, M. Banerjee: Yesterday, the
hon. Rehabilitation Minister raised a
point of order while 1 was speaking.
He must be here to reply to the points
raised.

Mr. Speaker: I would only say that
any Minister may take notes on benalf
of another Minister and brief him. If
it is a small thing, he can explain
it himself, if the other Minister does
not find it convenient to be here, Nor-
mally, the Minister with respect to
whose department a statement is made,
musy make it convenient to be orc-
sent, because while replying some
questions may arise and the other
Minister who is briefeq may not be
able to reply fully. But if he has
extraordinary business in the other
House or elsewhere, then I will allow
the Finance Minister or any other
Minister to be briefed and to reply.
But normally all those Ministers with
respect to whose departments there
are supplementary demands are ex-
pected to be here. Of course, if they
cannot be present, their Deputies can
be here. In exceptional cases, thcy
may brief other Ministers. If there is
no difficutly, the Rehabilitation Minis-
ter may be sent for.

Shri B. R. Bhagat: The Minister of
Rehabilitat on was here just now. He
said he would be coming ‘n a i{cw
minutes. My colleagues in the Min-
istry of Food and also the Ministry
of Steel, Mines and Fuel will all be
here in a few minutes.
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Mr. Speaker: That is all right. It
is not necessary that every minute
they should be here, If notes are
taken by others and shown to them,
that is sufficient, Shri Madhok may
proceed.

Shri Balraj Madhok: Sir, in all
these cases which have been mention-
ed here the courts decreed gainst the
Government. That means, the deal-
ings against which the private parties
applied to the court were such in
which the Government was on the
wrong. Such cases are also not few.
In so many other cases also the com-
mon man is not being given a fair deal
by this Ministry. All people cannot
be expected, nor can they afford to
go to a courts of law. Therefore, this
is a big reflection on this Ministry.
Only those people who have got some
pull or some other influence get a fair
deal frum this Ministry, but normally
there are thousands of cases where
people even though they have made
full payment for the houses allotted
to them have not been given the sale
deeds, cases where the money is lying
with the Ministry and the parties con-
cerned are not being given any inter-
est, cases where the claims of parties
are not being paid. Therefore, this is
very important and it should be look-
ed into so that such kind of litigation
is avoided in future.

Furthermore, on the one side, for
these petty things litigation is carried
on and, on the other side. big scandals
are created. One of the biggest scan-
dalg ig with regard to No, 7, Jantar
Mantar Road, the present central
office of the All India Congress Com-
mittee.

The Deputy Minister of Rehabili-
tation (Shri P. 8. Naskar): Sir, 1
rise to a point of order. The hon.
Member has referred to No. 7 Jantar
Mantar Road evacuee property. But
the present Supplementary Demand is
for quite a different subject from
what the hon. Member is referring to.

Shri 8. M, Banerjee: Sir, I will
state the position.
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Shri Ram Krishan Gupta (Mahen-
dragarh): That is highly ebjection-
able.

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): The
hon, Member has used the word
“scandals”. He should not have men-
tioned it. It is highly objectionable.

Mr. Speaker: Order, order. There
are two points. The first one is whe-
ther it is relevant, and the second one
1s whether the word “scandals” is
pariiamentary, What about the rele-
vancy?

Shri Balraj Madhok: Sir, I shall
explain, Sir, here a new Demand is
being made. There is the case of
Jantar Mantar where in fact the pub-
lic exchequer has been defrauded. A
lot of money which could have gone
to the evacuee property pool or to the
public funds hag not gone there be-
cause a property worth Rs. 20 lakhs
has been given away to the All India
Congress Committee for Rs. 68 lakhs
or so without calling any bids. It is
a very serious matter,

Mr. Speaker: Order order. He
is not answernig my question. Is
Jantar Mantar Road No. 7 one of the
items here?

Shri §. M. Banerjee: May I sub-
mit, Sir, thay this Demand concerns
the Rehabilitation Ministry,

Mr. Speaker: Order, order.

Shri Ram Krishan Gupta: Sir, it
is not relevant.

Mr. Speaker: Order, order. Why
should he go on interrupting like
this? If I do not get sufficient light
from Shri Madhok I will ask Shri
Ram Krishan Gupta. Now I am ask-
ing Shri Madhok,

Shri 8. M, Banerjes: 1 raised this
point when 1 spoke yesterday.

Mr. Speaker: He might have rais-
ed it, but it js new to me. Who was
in the Chair when this point wes
raised yesterday?

Skri 8. M. Banmerjee: Shri Heda
wag in the Chair
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Shri P. §. Naskar: The hon. Mem-
ber referred to 7, Jantar Mantar Road
yesterday. The hon, Minister Shri
Mehy Chand Khanna raised the
point of order a minute after the point
wag referred to. The Chairman at that
time ruled that as the point of order
was raised late after one or two
minutes, the only course left was to
give a reply at the end,

Shri Tangamani: Shri Banerjee had
made the point. The Minister wag not
here ay that time. The Minister arriv-
ed after Shri Banerjee had finished his
point, and then raised the point of
order. The Chairman then ruled that
if the Minister had raised the point
of order when the hon. Member re-
ferred to it he would have given a
ruling, but now that the hon. Member
had completed his point the only
course left was to give a reply .

Shri P. S, Naskar: Today I have
raised the point of order when the
subject was referred to,

Shri 8. M, Banerjee:
out, Sir . ..

Mr, Speaker: Order, order. I am
not going to allow him. Is he the
Public Prosecutor in this House? I do
no¢ understand. He is not the person
who has referred to 7, Jantar Mantar
Road.

Shri 8. M. Banerjee: I spoke on it
yesterday. I want to tell you, S8ir,
that this comes within Demand No. 75.
May I invite your kind attention to
Demand No. 75 on peges 19 and 20?
There it is stated: “A composite eva-
cuee property”. Now, the entire thing
was auctioned and the whole dispute

Mr, Speaker: It is said here: “A
composite evacuee property was put
to auction”. What is this Demand
about? It is about expenditure on
displaced persong and minorities. Here
it says:

“A composite evacuee property

1 may point
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money. As the auction price was
below the reserve price of the
property, the bid was not confirm-
ed. The purchaser filed a suit for
the recovery of Rs. 3,200 deposit-
ed by him and interest thereon.
Before action for the defence of
the suiy could be completed, the
court decreed the suit against the
Government for Rs. 3,664 and
Rs. 517.50 nP. as costs of the suit
plus Rs. 8 as interest. Ouy of
Rs, 4.189.50 nP. an amount of
Rs. 3,200 being the carnest money
originally deposited has alrcady
been refunded and the balance of
Rs. 989.50 nP. is payable.”

How does it refer to 7, Jantar Mantar
Road?

Shri S. M. Banerjee: 7, Jantar Man-
tar Road. fortunately or unfortunate-
ly is an evacuee property, Whether
it is now occupied by the All India
Congress Committee or not is not my
concern, It is an evacuee property.

Mr, Speaker: Does it refer to
Rs. 3,200?7 Was this put to auction?

Shri S. M. Banerjee: It was auc-
tioned—7, Jantar Mantar Road—in
the month of March,

Mr, Speaker: It might have been
auctioned. So far as the Supplemen-
tary Demand under item (iii) here is
concerned, does it refer to No. 7.
Jantar Mantar Road?

Shri S. M. Banerjee: It does not
refer to 7, Jantar Mantar Road, but it
pertains to evacuee properties.

Mr. Speaker; It is out of order.
On  Supplementary Demands for
Grants it is not the general adminis-
ration that is discussed. Of course, on
the General Budget they can speak
from China to Peru. they can enter
into a discussion about the whole
Ministry and argue for and against.
That is the general rule. But that
does not apply when we are discussing
the Supplementary Demands for
Grants. Here we do not throw open
the entire administration for discus-
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sion. The discussion here must be
confined to the particular item for
which Supplementary Grants are
asked for. Therefore, any reference

to 7, Jantar Mantar Road is out of
order.
Shri Balraj Madhok: Sir, I will

abide by your ruling, but what I want
to submit here is that in the matter of
sale of evacuee properties and other
things . . .

Mr. Speaker: Not in a general way.
The hon. Member must abide by the
decision. The general rules and regu-
lations perhaps are not those which
can be brought up here—the general
rules as they have been passed
already in their application to this
particular instance. If there is any-
thing wrong they can po'nt out and
show how money has been wasted or
spent properly or improperly. That iz
all that can be done.

Shri Balraj Madhok: I want to
submit, Sir, that these litigations prove
that in handling the cases the Govern-
ment has not been very circumspect.
The Government has not taken proper
care, vtherwise a lot of money that
has been spent on these litigations
could have been avoided.

Then there is Demand No. 138 and
that 's about Delhi Capital Outlay.
Here there iz the question of land.
When the Rehabilitation  Ministry
came into existence it had to bu:ld a
number of colonies for the displaced
people. For that purpose it purchased
the required land. It is given
here that this land was originally
acquired by the Improvement Trust
at As. 14 per square vard. The people
from whom the land was taken
objected to it. The whole matter was
referred to a Tribunal. The Tribunal
decreed that As. 14 a square yard was
not a just price and it decreed that
Rs. 5 per square yard be given as
price for the land acquired. Now.
taking into consideration the price of
land prevalent in Delhi Rs. 8]- per
square yard is not a very exhorbitant
orice.
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{MR. DEPUTY-SPEAKER in the Chair]

Now, the Rehabilitation Ministry
has been charging for the land, which
was acquired at As. 14 a square yard
and for which according to the
award of the Tribunal it will have to
pay Rs. 5 a square yard, Rs. 2§,
Rs. 30 and Rs. 40 a square yard from
the refugees. In that way the
Ministry has been making profits
from the refugees for whom it had to
give land on a no profit no loss basis.
Therefore, when the lanq was
acquired at As. 14 a square yard and
when the Tribunal decreed that the
land should be paid at Rs. 5 a square
yard, there was no nced for going
into any litigation. The matter went
to the High Court, and the High
Court upheld the decision of the
tribunal. Now, after that, if we go to
the Supreme Court and that way
misuse public money in unnecessary
litigation, that is not correct, parti-
cularly when the Rehabilitation
Ministry is charging much more. If it
had given to the refugees on “no profit
no loss” basis, at the rate of 14 annas
or one rupee, Or even up to five
rupees, I could understand it. But it
is charging from the refugees Rs. 23
and more which ig not very reason-
able. I think Rs. 5 per sq. yard is the
general land price in Delhi. There-
fore, I think that this litigation that
this Ministry has been going about is
not very correct and is misuse of
public money.

Then T will draw your attention to
Grant No. 13 concerning the External
Affa‘'rs Ministry, wherein there is
reference to grants being made to
Sikkim. Of course, Sikkim is a very
important border State with which
we have special relationships and we
want that State to go very fast on
economic development and otherwise
too. But the internal situation in that
State 1s very complex. The popula-
tion of that State is made of three cle-
ments, namely Bhotias, Gurkhag and
Lapchas. The Gurkhas constitute 50
per cent of the population, Bhotias
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more than 30 per cent and Lapchas
lesg than 20 per cent. But it go
happens fhat the ruling dynasty is a
Bhotia dynasty. Therefore, special
interest is taken by them in the Bho-
tias and the Gurkhas, who constitute
50 per cent. or even more, are not
given a fair deal. They are not treat-
ed as citizens in the matter of recruit-
ment to the home guards and other
things,

Mr. Deputy-Speaker: We have to
be careful in discussing the internal
affairs of an ally of ours. We should
not go into the details. So, I will ask
the hon. Member not to go into the
details,

Shri Balraj Madhok: What I mean
to say is that we must go to the assist-
ance of Sikkim, because it is a very
important border State. But we must
also see whether there is anv internal
trouble or discontent that affects our
relationship also. Because it is a very
important border State, we must give
them grants and 1 do not mean to
suggest that we should interfere in the
Internal affairs of Sikkim. But, at the
same time, we should also see that
the internal discontent there is mini-
mised, as far as posible.

There is another matter to which 1
must draw your attention. There
was a former Minister of Sikkim of
the name Kaji. There was some
trouble between him and the Govern-
ment of Sikkim. Now he has come to
Kalimpong with hig foreign wife, She
has been carrying on propaganda
against the Sikkim Government for a
long time, with Kalinpong as the
base. Naturally, it is a8 cause of
creating misgivings between India
and Sikkim. If Kaji is bent on
carrying on propaganda, he should not
be allowed to do so from Kalimpong,
because that affects our relationship
with Sikkim. I hope the hon.
Minister will look into this point also.

Subsidies for Plan gchemes of Bhutan
and Sikkim
Shri L. Achaw Singh (Inner Mani.
pur): I beg to move:

“That the Demands for a Sup-
plementary Grant of a sum not ex-
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ceeding Rs. 1,56,15,000 in respect
of External Affairs be reduced bv
Rs. 100.” (5)

Inadequate provision for construction
of link roads to Sikkim and Bhutan

Shri L, Achaw Singh: I beg to
move:

“That the Demand for a supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,56,15,000 in respect
of External Affairs be reduced
by Rs. 100.” (6)

Subsidy for losses on export of sugar

Shri L, Achaw Singh: I beg to
move:

“That the Demand for a Suppie-
mentary Grant of a sum not ex-
ceeding Rs. 5,50,00,000 in respect
of Miscellaneous Departments and
other expenditure under the
Ministry of Food and Agricul-
ture be reduced by Rs. 100.”
(12)

Production of documentary films

Shri L, Achaw Singh: 1 beg to
move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 75.000 in respect of

M nistry of Information and
Broadcasting be reduced by
Rs. 100.” (16)

Increase in holding of equity shares
in Oil India Limited

Shri L, Achaw Singh: I beg to
move:

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 4,58,00,000 in res-
pect of Capital Outlay of the
Ministry of Steel, Mines and
Fuel be reduced by Rs. 100."
(29)

First of all, I would like to refer
to the demand for supplementary
grant in respect of aid to Sikkim and
Bhutan for financing their Plans.
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The amount required is Rs. 42 lakhs
for Sikkim for the current year snd
Rs. 81.88 lakhg for Bhutan. We fully
support this demand. We are ready
to grant them any amount ungrud-
g ngly for their development. It should
e noted that the population of Sikkim
is 1'50 lakhs and the area is 2,818
sq. miles. It is a very backward
region. The Government of India
has helped this border State with
Rs. 3:40 crores in the First Plan and
during the Second Plan also we made
a gdd contribution. Our planners
have been helping them to draw up
schemes and this year India has al-
rcady agreed to pay Rs. 101'51 lakhs
for financing their plans. This is a
welcome measure. They have thelr
own plan for Rs. 13 crores.

Here I would submit that education
and road transport should be given
top priority. Because of the back-
wardness of communication and adu-
cation, the people of these areas are
very batkward. The recent develop-
ments near the frontier of Sikkim
and Bhutan should also make us
careful. The Chinese Government
have made roads and they have also
taken up some development schemes
on the other side of the border.
Also, the people of this State are
very hungry for development. More-
over, because it is a border area, all
these schemes have got strategic im-
portance also, and that is why the
Government of India should do
their utmost to help them.

1 would, however, like to point out
one thing. There are only very few
schools there and it is reported that
even in those schools there are very
few or no science teachers. I think
the Government of India should help
them and provide them with teachers
for the schools in Sikkim. We must
help them in their industrial develop-
ment because Sikkim is a backward
State. Very recently, our geologists
have been succesgful in discovering
some strategic minerals like copper
and some company has already been
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started, I am told. It is only proper
that our Government should also help
them in exploiting these minerals so
that the standard of living of these
people might be improved.

Then I would like to submit that
the people of thig poor State should
be associated with all the stages of
their development. There have been
some reports that the people there
have not been associated fully with
their ‘development schemes. That is
because the administration there is
not very democratic. They have de-
manded that there should be some
election of a responsible government.
The Government of India should use
their good offices to install some sort
of responsible government there.

Regarding Bhutan, there is a plan
for Rs. 15 crores for the next five
years, which is a very ambitious plan.
The Government of India have agreed
to contribute Rs. 2-65 crores this year.
The population of Bhutan is about 7
lakhs, and for that population I
think this is a small amount. They
have only 72 schools for such a large
State. Their roads are also undevc-
loped. The Government of India
have been asked to make some road
linking Bhutan with Sikkim, and it
is very good that our army engineers
and the Government of India have
come forward with money and tech-
nical help.

We have to think about the indus-
trial development of these States,
because we have to start from the
scrap. Though there is no unemploy-
ment, because it is an agricultural
country, most of the people are un-
der-employed. They do not have
enough work to earn their livelihcod.
Mo, we must undertake some indus-
ti'al schemes there. As I have already
ment'oned, on the other gide of the
borasr, the Tibetans have been
making some progress with the assis-
tance of the Chinese. So, it is quite
necessary that we shoul undertake
some development works and projects
in this ares to develop it indus-
trially.
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Coming to the supplementary
demand for Rs. §'5 crores for pay-
ment of subsidy to the sugar industry
for losses on the export of sugar, I
have moved a cut motion. The ques-
tion arises whether subsidised ex-
port is at all necessary. The note
says that the expected earning of
foreign exchange is of the order of
Rs. 12 crores. Several hon. speakers
have questioned the necessity of this
subsidy. The Government’s point of
view is that we have to earn some
foreign exchange, that we have sur-
plus production and that we have to
dispose of that. But the problem is
whether we have to continue this ex-
port for a long time. How long can
we continue to export our sugar at
competitive prices? In the interna-
tional trade there is a theory of com-
parative advantages. If we find that
we cannot compete with other sugar
producing countries, it is necessary
that we restrict the cultivation of
sugarcane. After all, export and
earning of foreign exchange are not
an end by themselves. We have to
develop our internal market for
sugar. If there ig free movement of
sugar and if the control on distribu-
tion is relaxed, 1 am gure there w:!l
be greater consumption of sugar all
over the country.

Moreover, we have to try for the
reduction of the cost of production of
sugar. One thing 1 have to guggest is
that some restriction should be im-
posed on the cultivation of sugar-
cane from the cultivation of
wheat, rice and other crops. We
have to see whether we can reduce
imports also because by reducing our
imports we can do away with the
earning of foreign exchange at such
a heavy cost.

Then 1 come to the supplementary
demand in respect of the Information
and Broadcasting Ministry. There is
a demand for the grant of Ras. 78,000
for State awards for films. This
demand is necessary because the
amount of cash awards was known
after the presentation of the Budget.
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But I think it should not be necessary
to have a supplementary demand on
this jtem in future years because from
next year I hope we will make a re-
gular demand under this head.

1 would submit that enough of docu-
mentary, children’s and educationa!
films are not produced. They are not
in sufficient quantity. They are not
available in State capitals. These
films are the best means of education
of our young men, children and our
students. We have to make a con-
centrated drive for the production of
educational and children’s films.

Regarding documentaries, there has
been some controversy between the
State Governments and the Central
Government in respect of co-ordina-
tion. The State Governments  want
that they should have production of
these films in the States field. But at
least, I think, there should be proper
co-ordination between  the  Centre
and the States with respect to the
production of documentary films. They
should be produced in a large quan-
tity. In the State capitals we do not
have these documentary filmg is suffi-
cient quantities. The distribution 1s
rather defective. As far as pract'-
cable, these filmg should be made
available in all State capitals also.

Lastly, I take up the supplementary
demand in respect of capital outlay
of the Ministry of Steel, Mines and
Fuel. This demand is quite welcome.
“The increase in the number of equity
shares held by the Government of
India in Oil India L‘mited from 33'3
per cent. to 50 per cent. has been ne-
cessitated by the recent agreement
between the BOC and the Government
of India body. Now we find that the
Government of India and the BOC
will be equal partners. Not only in
ownership but in management also
they will be equal partners. I want
to raise one point in this respect.

According to the Industrial Policy
Resolution of the Government of India
8]l these key and basic industries,
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when they are started, should be in
the public sector. That is our point
of view. A percedent has been creat-
ed in this where we have 50-50 equity
shares of a basic industry, the oil
industry. The question is whether
this 50-50 would serve as a pattern
for the future development of the oil
industry. We want some clarification
from the Ministry because we want
that the oil industry should be deve-
loped and the exploitation of our oil
resources should be done as early as
possible. Whether we have to develop
the oil industry on this pattern or on
some other pattern, this point 1 want
to be clarified by the Ministry.

With these words 1 commend my

cut motions 5 and 6 on Demana
No. 18 to the House.
WY ciagew g Az fedy

ofwy, & fewie amav ¥ &
7 " 3 FEa 9em g fa . ay
e fas fFmr mqr 1 39 ® war
T 2

“The supplementary grant 18
required for the payment of
grants-in-aid to the Governments
of Gujarat and Punjab to com-
pensate them for  the financial
loss sustained by them csonsequent
upon the acquisition of the State

Bank of Saurashtra and the Bank
of Patiala.., . ”

W& AR Y W § 9gd T qg ATAAT
wrgat g fr ag O Are faar an @
Tz oue faar wmnm o faw el
g & fog & ? &% e gfeurar o
g e B ok v o d T arfi
N Y, afer @ I 1 A 7@"T ™
ifw 31 § @ &5 uw fem &
gafaferd & a1 feqr oo 1 ¥
«w a1 fF R o 6§ e fem
ITAT W AN W T & W O &Y
e A qAl )
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™ fewis & T & gy f w@
g

“Both State Governments, how-
ever, had been representing that
the compensation thus worked out
was wholly inadequate as it did
not take into account the earning
capacity of the banks or the
actual returns received by the
State Governments in the past.”

form &1 wawra oz @ {5 o7 § aenm
afeg femr o1 @1 & f® 7 <1 A%
TS ETF AT T IA R AF
o fem #1 qafafeady a=F 7 99
Y TAFH F9 F AT | IA TAFH ¥
qu #7 & fag g F=w m@r o
T E AT F gg AT TR g, W
F g 7 g & fafaezy mgm o=
art ¥ Zi3g F dfewdew w47 fF

BHADRA 17, 1883 (SAKA) for Supplementary §554

Grants (General)
7z a1 fF @ dW ® g oo
|7 i% a1 giear § 7o v feqr avan
afE & X FET, 919 &H T QA
@ 99 w2l ® fran oamm A oA
& W uwg § § qU  wwaAr
a7 |

@ & ax # fewiy avav o3 &
are § ft $8 §EAT AEAT § | §E R0
g7 71 & are X fors feam mr § oic
w&1 a1 ¢ fw 9 feg frum eeTs-
Hzw wfam g fear mar @ A7
¥ 7 1 fE T oE @) 3w R A
g1 7t & cafad s7 & @< T Ay &
W% FIATT Tt W fEEr @ T )

TN & ATt § F geA &1 WA A
amA Y qv fzArAr dveAr g oWy da
fﬁ{ﬂ'&'ﬁi’ﬁ‘ﬁ L 41 "ITGI’%“TM Hindu

g3 4% ®1 gafafegH a7 @
FUTT ¢WT FEfF TAAHE WE Tiv4T

Religious Endowmentg Commission
was set up with cffect from 1st March,

1 I F1 A ATH ATATAT AR AR &7 1060........ " Tq %147 % F orEr st

qITA |

§ A & faare aft g fa 3w
& AT QI FA AW | FEA G 2
A A m e T F AT AW 1z
&%t 71 AATTd fear w7 £w feuix
F I8 97 97 T2 A9, AT 97 faw
foutr war 2 f& safad oz sour feay
A agifs a Sz & 4% 4 A
qa ¥ gz 991 ¥ ¥ fw gy AA
gy At o feqr o wr & W
et wifs 31 3 22w w @ QA
&% &1 sTew 7 feqaow fear man
K

w7 gAY ARET gAm & fed
™ A W qu son §, A e ¥
aram wrg g fe Ix € gufefaad
ST ¥ W7 B GO | W A QY g

g rA s F T Har A R
fr 7z ®rforer Y sirm fr gy wfnaa v =
7 w21 gl frqre gz & Arfy waam
- ixd wm'ln’t A 97 2 A
7 TV

femre maw oy & @7 W & fo
AT w7 A 3 fuoy WO
arx w1 fors feay war § fe oo Fafedy
O w7 ERTA swHled FIT Ovn Wi
g F Ry e & w o e F
s 37 ¥ faars gu o @ fedly ow
aiétyaT &a €1 aft sw afer v
o« 7 warw § f ag wpmae yen
vafod gon & f& AN erfowd o
e Feirgry @ ot & Avefrdre aelft )
N wfesd 19 & AWk & IA &
efrdy o gy & frrX Aw oY oy
asft § 1 unx fasiery aenTy s
*0% § w15 wTy o G et atewy
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O 7€ 39 aw W AW 1 I AWA
wal ® §re AT ¥ FAer faar a@
g s 39 o7 feerf amw
o Tar A A1 wO o maia @ OfE
o &Y 7 AT | & faew & aga
faa® a9z & f5 o1 Gvwe w1 AR
Yot @ 37 F Fwmw Wt A
AT LA AT q T A AN FT GEL
®H qAATT AT FE A I R OF
qTAEd g9l &G WX 9w I A
T a SraErs A A a1 3=l A
wEH § waw ) o faay fam & fa
TIAHE ®T FTE HAA ISAT I
T AT § THAHE 1 AL OF FAT
t g ux aga dfaw dex @ AT e
€ A< AT BT AUty WY T & A
& a9 N WEATT THF OE AR
g IT & faTE o geA FTdaTd A
Arq ATFF §F AFHTT KT FH FA B
xiforr #r STE

Shri Ramesh Prasad Singh
(Aurangabad—Bihar): Mr, Deputy-
Speaker, 1 am very thankful to you for
giving me an opportunity to take part
in the debate on the Supplementary
Demands for Grants.

Mr. Deputy-Speaker: I will be very
thankful if he is very brief.

Shri Ramesh Prasad Singh: I shall
be very brief. I will not take more
than five minutes. I will confine my
remarks to Demand No, 18 of the
Ministry of External Affairs and
Demand No. 61 of the Ministry of
Information and Briadcasting.

Opening of a new Embassy at
Dakkar and also a new Commission at
Dar-Es-Salaam in Tanganiyaka are
steps in the right direction. We con-
gratulate the Ministry concerned for
opening these Commission and
Embassy there. We fing that the
foreign policy of India is not being
fully understood in many foreign
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countries. It is up to these Ambassa-
dors and Commissioners of India who
are posted in thege foreign lands to
explain our foreign policy better and
dispel any doubts that might be creat-
ed by interested powers who are
inimical to this country, It is felt in
certain quarters that some of our
Embassies do not discharge their
duties properly.

Mr. Deputy-Speaker: Let us hope
that these new men would do that. We
cannot open up the general foreign
policy here,

Shri Ramesh Prasad Singh: We
expect that these Embassies which are
being opened will do the needful and
explain our policy better there and
enhance the prestige of this country
abroad.

A word also must be said about
Laos. A sum of Rs. 5 lakhs is sought
to be demanded for expenditure on the
Commission in Laos. Three parties are
badly fighting there for power. It
would be the right thing that the
conflict there is resolved sooner than
later.

Then, I would come to Demand No.
61. A criterion has to be fixed firmly
as to the basis on which the award is
to be given to the best men in the
field. A film should not be adjudged
the best one simply because it provides
a great source of entertainment. But,
the film should be looked upon as a
good medium of instruction. We do not
know what yardstick the Censor
Boards apply in screening films. We
generally find that vulgar and obsence
scenes are allowed to remain in a film
and they are not screened. It is high
time that thege vulgarities and obsene
scenes are obliterated from the films
and they should be made more clean
and good flims. Sant Vinobha Bhave
has very recently started a campaign
aguinst these obscene films and against
the display of what we call vulgar and
obecene pictures. Varioug non-official
organisations have been asked to see
that the film industry does not exhibit
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such obsence and vlugar pictures. I re-
quest the Minister of Information and
Broadcasting to pay special attention
to thig and see that the film industry
does not exhibit such obscene and
vulgar pictures in the country and in
the thoroughfares, because this creates
a very bad impression on the people
and generally, the youths of the coun-
try are being affected by this sort of
exhibits.

Mr. Deputy-Speaker: Is that all?

Shri Ramesh Prasad Singh: The
producers must learn to look upon
films from a national point of view.
They should not look upon films from
a monetary point of view only, because
films can be a very good medium of
instruction and if they are made cor-
rect lines, they can have great edu-
cative value.

Mr. Deputy-Speaker: The hon.
Minister. There are forty minuteg to
be divided among the Ministers.

Shri B. R. Bhagat: A good number
of them.

Mr. Deputy-Speaker: 1 hope they
would be able to accommodate them-
selves and 1 would be able to apply
the guillotine at 8 o’clock,

Wt Wo Wo wiiw (wy 7w
Fredfiy) : freey fedt efiwy, &7+t
faiez @ ff W a7 * amet
aver aww faay aw

SH & b - yKage] B35 yRen]
LMy awe 8 L6 S 2K
[- 2o W =y hyet Jauly
FToqw WYY . wa mAfn T
THT & VW L1 G ATT T4 JAEY
wre fear v

The Deputy Minister of Law (Shri
Hajarmavis): Sir, I, indeed, find my-
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self in the very fortunate position of
agreeing with everything that has
been said by hon. Members in moving
the cut motions. I do not know whe-
ther there hag been any precedent
where & cut motion has been moved
on the ground that the sum which has
been asked for by the Administration
is small and it should be enhanced. 1
wonder whether my hon. friend Shri
Naushir Bharucha can recall any such
precedent. I agree with him and 1
join with him in paying my humble
tribute to the very important - and
valuable work which is being done by
the Indian Law Institute.

I wish we could pay more. On be-
half of Government, 1 take this op-
portunity to assure the House and the
hon, Member who has moved the cut
motion and also the Indian Law Ins-
titute that we are mindful of the ex-
cellent work that is being carried on
under the very able and inspiring
leadership of the Chief Justice of
India; and any scheme, any good
scheme, that they undertake for the
study of law and of jurisprudence
shall not lack sympathy from the side
of Government,

Shri Naushir Bharucha: They want
not only sympathy but resources also.

Shri Hajarnavis: Sympathy might
lead to financial assistance also.

Shri Naushir Bharucha: Sympathy
is a long way off from financial re-
sources.

Shri Hajaraavis: At present, we
have taken a decision to give them
every year Rs 2 lakhs, for the next
five years, and 1 believe that my hon.
friend Shri Naushir Bharucha would
be satisfled with the resolve that we
have made in this behalf.

Coming to the other institution, that
also has attracted 4 galaxy of talents.
They have been able to get together
very eminent men. [ agree with my
hon, friend that internstional law is a
subject in which research aand study
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ought to be undertaken, For that pur-
pose, we have asked for a grant for a
donation of Rs. 25,000. We hope that
we shall be able to increase it as
their activities are cxtended over a
larger domain.

Then, I come to the Hindu Religious
Endowments Commission in which my
hon, friend Shri Tangamani has taken
a continuous and informed interest
since its inception. He has himself
observed in this House that the task
is vast. But I am glag to say that
they are almost at the end of their
labour. They have visited more than
half the States, and by December,
they hope to finish their study of the
religious institutiong in the remaining
States, ang they are hopeful that they
will be able to submit their report by
March, 1962. It is not the intention of
Government at present to extend their
tenure beyond March, 1962.

The hon. frienq made an excellent
suggestion that a permanent commis-
sion ought to be appointed. Speaking
for myself. I find myself in very grea?
sympathy with it, but the permanent
commission can only be set up after
the report is received, and after the
commission is able to indicate in what
form a permanent commission or a
permanent authority may be set up.

I am also grateful for the very wise
suggestion made by Shrimati Ila Pal-
choudhuri about examining the other
kinds of trusts namely charitable trusts
We have, for the present, excluded
them, because otherwise the task be-
fore the commission would have been
unwiedly and probably they would
not have been able to finish it within
a short time for which time this com-
mission wasg set up. But as soon as
this is over, Government do propose
to examine the other branch too,
namely the charitable trusts angq I
hope my hon. friend will be satisfled
with this assurance,

Shri A. M. Thomas: [ wish to reply
to the cut motions on Demand No. 42
relating to the subsidy that has to be
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paid for the export of sugar. At the
outset, I should admit that this is a
new Demand, and hon. Memberg are
entitled to go into the whole policy of
export of sugar. But this matter was
debated at length a few days ago, and
my senior colleague the hon. Minister
of Food and Agriculture had occasion
to reply to the debate, and from the
then mood of the House, we were all
under the impression that the House
was perfectly satisfied with the reply
that he made.

Mr, Deputy-Speaker: Satisfied for

that moment,

Shri A. M. Thomas: That was what
1 said.

Shri Sinhassan Singh (Gorakhpur):
May 1 just put a question to the hon.
Minister before he replies? That is
about the wrong impression that has
been created in the country in regard
to the cane price paid to the cultiva-
tors. The hon. Minister made j state-
ment in the House that 70 per cent of
the price is paid to the cultivators . . .

Shri A M. Thomas: | shall refer to
that also.

I am a little disappointed that
although the entire question of the
policy regarding export of sugar was
debated, there was inadequate appre-
ciation of the position that we now
occupy in the matter of the sugar in-
dustry. It is a matter of pride; and
the House can feel legitimately proud
and the country can feel legitimaely
proud, of the progress that we have
achieved in the sugar industry.

Shri Naushir Bharucha: At what
cost?

Shri A. M. Thomas: In the last four
years, from a production of a little
over 20 lakhs tons, we have reached
the 30 lakhs ton-mark this year; in
other words, within a period of four
years, there has been 50 per cent
increage.
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Shri Naushir Bharucha: But at what
cost of production?

Shri A, M. Thomas: I shall come to
that.

The fact that we are also in the
export market is also somethisg for
satisfaction. Shri L. Achaw Singh
asked how long we werc going
to export. I would respecitully say
that for all times, we gre going to be
in the export market, as far ag sugar
is concerned. It is necessary that we
should appreciate the background in
which this Demand has been placed
before this Hourse.

In 1956-57, for the first time, in re-
cent years, we have ben able to ex-
port about 1§ lakshs tong of sugar. At
that time, there was no question of
incurring any loss, as far as Govern-
ment were coneerned, or of recouping
the loss through some other sources,
because the world prices were very
high, on account of the Suez crisis and
also on account of the substantial drop
in beet-root production in the world.
We had bcen rather in a fortunate
position at that time, We had g very
good carry-over. Our internal produc-
tion was also satisfactory in the year
1956-57, so much so we could export
that particular quantity, and there
was no loss also to be incurred on that
score.

In 1957-58 we exported about 50,000
tons, and on that, the losg was borne
by the industry, because there was a
cushion of 50np per maund in the su-
gar price to meet the loss.

Then, we have come to the present
stage, and in this sugar season, we
first declared an export quota of one
lakh tons, which has been exported
to Malaya and other countries, and we
have been aso able to earn foreign
exchange to the extent of about
Rs. 419 crores by the export of one
lakh tons, The major portion of |it,
namely about 71,350 tons have been
experted to the Federation of Malayan
States, and the average realisation for
that export has been, as I have
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indicated, about £30.19.3; as for the
exports that we made to Malaya,
because there has been the tariff pre-
ference to the extent of £5 per ton,
we have been able to realise on an
average, that is, free-on-board realisa-
tion, at £32.10.0 per metric ton. The
House knows that that loss has been
borne by the-industry, since, according
to us, there was still a cushion left for
the industry to bear that loss. But
afterwards since there was the ques-
tion of the implementation of the
Wage Board award and there wag no
further possibility of asking the indus-
try to bear any more substantial loss,
the Minister of Food and Agriculture
on a previous occasion announced in
the House that the future lors on
exports would have to be borne main-
ly by Government. It is after that
statement was made that the question
of exports to the United States of
America came in. We have announced
an export quota of 2 lakh tons, out of
which 1.87 lakh tons have to be
exported to the USA, As the House
knows, under the International Sugar
Agreement, we have got a quota of 1.5
lakh tons to be exported to the free
market. After the reduction of about
17.5 per cent made by the Internation-
al Sugar Council, there will be a
quantity, in terms of our sugar, of
1,12,500 tons.

Shri Chintamoni Panigrahi (Puri):
To be exported to which countries?

Shri A. M, Thomas: We can export
to any country we like. The exports
to America are not covered by the
International Sugar Agreement, Under
clause 17 of the Agreement, they are
excluded. So that we can export to
any country we like this quantity of
1,12,500 tons.

Shri Chintamon! Panigraki: Will
that be exported through the Indian
Sugar Mills Association?

Shri A. M. Thomas: Yes, The export
agency constituted under the Sugar
Export Promotion Act is the Indian
Sugar Mills Association and the
expoarts are channelled through them.
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As I said, after gdjusting the cut, the
-quota works out to 1,12,500 tons. We
have already solg about 83,000 tons
and the balance available f r export
during the current year is only 30,000
tfons, Our main idea is t» export this
«quantity to Malaya because, as 1 have
ind’'cated previously, there is the tariff
prefercnce to the extent of £.5 per
ton. Of course, exports to other coun-
tries are also not excluded. But our
main object is to export this to the
Federation of Malaya States,

Befcre proceeding further, I may
state that although this amount of
Rs. 55 crores is indicated as the lo=s
that we might have to incur on the
.exports, of 1'87 lakh tons to U.S.A,
and 30,000 tons to be exported (o
Malaya or any other country for that
matter, the flgure is not a firm figurc.
As has been indicated 'n the explana-
t ry note, a sum of Rs. 2'5 crores has
already been appropriaied from the
Contingency Fund for meeting the loss
on these exports, and we expect that
the loss that we would have to bear
would be round about Rs, 5'5 crores
on both these items. All the same, we
cannot be firm on this fijgure because
there are sceveral  indeterminate
factors.

For example, as regards exports to
America, they are being made on c.i.l.
basis. The agreement with the Indian
Sugar Mills Association for export to
the U.S.A. was on the basis that they
would fetch a price of 6:50 cents a 1lb.
It has gone down to some extexnt; it
has now declined to a little over 6-03
cents a 1b. Since world market prices
are coming down, we are als> not
sure with regard to the exact amount
we would be in a position to realise
from exports to Malaya or to any
other country. None-the-less, we
wanted to come before the House &t
the earliest opportunity and take their
sanction. Although we could heave
‘waited and spent this amount from the
Contingency Fund and could have
come before the House after the entire
accounts were settled, we thought it
would be better and more proper for
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us to come before the House at the
earliest cpportunity and take their
sanction.

Shri S. M, Banerjee asked how this
loss had been worked out, what pro-
portion would be the loss on exports
to U.S. and what on exports to Malava
and other countries. The estimates are
as follows: On the 1'87 lakh long tons
to be exported to the U.S.A, the f.ob.
realisation would be round about
Rs. 560 per ton. The f.0.b. cost would
be Rs, 800 per ton, so that the loss
will more or less work out to Rs. 240
per ton, The f.o.b. realisation from
exports to Malaya would be much less,
Rs. 415 per ton. on the basis of the
price fetched so far. So that the loss
will be Rs. 4'2 crores on exports to
America and rcund about Rs. 1'3
crores on exports to Malaya. This
makes the figure of Rs. 55 crores.

Shri Chintamoni Panigrahi: What
about the exc:se duty and cane cess?

Shri A. M, Thomas: It has been ex-
plained in the memorandum. The f.0.b.
cost in India would be of the order »f
Rs. 800 per ton after allowing for
drawback of excise duty and cane cess,
against which the f.c.b. realisation on
exporis in the past has been around
£31 or Rs. 415 per ton.

Shri S. M. Banerjee: What is the
drawback on excise duty and cane
cess?

Shri A. M. Thomas: The excise duty
will be to the extent of Rs 10°70 and
cane cess will be about Rs. 2....

I shall now answer some of the
points made by hon. Members. It has
been asked whether it is worthwhile
to export at such terrible loss, that is
to say, to earn exchange c¢f Rs. 13
crores incurring a loss of Rs. 5°§ crores,

Shri Assar: It is more than that

Shri 8. M, Banerjoes: They are losing
excise duty also.
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Shri AL M. Thomas: Excise duty
provided we have got the scope for
internal consumption here,

Some other aspects regarding this
matter may have to be borne in mind.
We have g~t the slogan ‘produce or
perish’. Along with that, i* will not
be far wrong if we have the slogan,
‘export or perish’.

Shri 8. M. Banerjee: It is produce
and perish’.

Shri A. M. Thomas: Having regard
to the ambitious plan before us. it is
better that we have this slogan also
in mind.

Avart from that, if we have to keep
up the present level of employment as
far as the sugar industrv is concerned,
if we have to keep up the present level
of sugarcane price t~ the growers, if
we have to maintain the sugar industry
on the bas's on which we are main-
taining it today, the position is ines-
capable that we have also to export as
much quantity of sugar as we can.

Besides, there is another asnect
which the hon, House may kindlv bear
in mind. We can ask the private trade
to export this quant'tv of sugar, with-
out paying any subsidy or incurring
any loss at all, and all~w them to sell
it at the price it fetches in the foreign
markets. in exchange for importing
whatever ar‘icles thev want to imoort
iato th's country. Then we need not
incur anv loss at all. That is to sav,
if the Government dnes not want to
incur anv loss. and it doe« not want
to earn snv foreien exchange. there is
a meth~d by which the suger can be
disposed of in the foreign markets. but
then the question of earning foreign
exchange is paramount over all other
cons’derations. and that i« the reasm
whv we think it worth while to incur
this loss and earn this foreien ex-
change, because foreign wxchange to
the extent of Rs, 12 crores is n~t sn
insignificant amount, and tha* amount
we can utilise for worthwhile protects
which w'll vield better results. This
position may kindly be borne in mind.
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Mr., Deputy-Speaker: It iz very
clear now, We should move on.

Shri Sinhasan Singh: One point is
not clear.

Mr. Deputy-Speaker: It cannot be
cleared more.

The hon. Minister has already taken
15 minutes. He should finish n>w.

Shri A M. Thomas: If I am not
interrupted, I can finish soon.

[ may also submit to the House thit
there have been offers from private
trade that they can enter into barter
deals, and that we need not worry
about the export of sugar or bearing
any loss at all.

It has been pointed out h~w this
loss can be reduced, Of course, that
auestion has ‘o be considered, but it
has been explained on previous
occasions that 70 per cent. of the cost
of sugar is represented bv the cane
price and that the manufacturing or
production cost is onlv 18 per cent nat
the entire c~st of sugar. I mention
these facts tn show. as has been point-
ed out by Shri Goray, that there is nnt
much scope for anv reduction of price
if we want to maintain the sugarcane
price at this particular rate, I do not
th'nk any hon. Member of this House
wants any reduction in the matter of
sugarcane price.

Shri Braj Raj Singh
What do you want?

Mr. Deputy-Speaker: That is what
he is telling us.

Shri A, M. Themas: 1 am not going
to fall into the trap that my han
friend is laying.

Shri Braj Raf Singh: You will have
to.

Shri A M, Themas: We have a8
much the interests of the canegrower
in mind as the hon, Member, perbaps
more.

Shri Braj Raj Singh: Really?

(Frozabad):
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Shri A. M. Thomas: It is not out of
any political motive, but because we
have the interests ¢f the canegrower
genuinely at heart.

Shri Sinhasan Singh rose—

Mr. Deputy-Speaker: The hon. Min-
ister is not yielding.

Shri Braj Raj Singh: Sir, certain
times he gives wrong facts. It is wrong
to say that 70 per cent. of the cost of
sugar is represented by the cane price.

Shri A. M. Thomas: There is also
the further question that sugar prices.
as far as the consumer is concerned,
have reached more or less the saturn-
tion point, so that there is no furth::
scope cf increasing sugar prices. It s
also inadvisable to raise consumer
prices. And there is the inability of
the industry to bear further loss. So
that the position is inescapable that
the loss has to be borne mainly by
the Government,

Shri Banerjee put the question to
me whether it is not possible to export
ty other countries. We are prepared
to export to Pakistan. Although that
deal was not finalised, we were pre-
pared to sell ‘o Pakistan at the rate
of £23. Iran offered us £24-17-7 and
we did not sell to Iran. For that my
answer is this. The offer to Pakistan
wag on the basis of &£23 Attari,
whereag the offer made by the Iran
Government was C & F, a little over
£24. We were not prepared t» take
advantage of the Iran offer because we
considered it not worth while to ex-
port to Iran at that particular price.
So, the Iran deal could not go through.

Mr. Deputy-Speaker: 1 agree with
the hon. Minister that we have reached
the saturation point!

Shri A M, Thomas: This is all that
I have to say with regard to this
Demand. This Demand has t> be wel-
comed, and it is a matter of satisfac-
tion that we are in the export market.

The Deputy Minister of Extermal
Affatrs (Shrimati Lakshmi Meatn):
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1 am not going over the explanations
already given in the Supplementary
Demands for Grants, but I will answer
only one or two criticisms that were
levelled against the Ministry.

To begin with, some hon. Members
referred to the fact that the expendi-
ture incurreq in Sikkim ang Bhutan
were incurred or the allotment made
without consulting the people. This is
not correct. Elaborate discussions have
taken place after assessing the needs
of the two States, and then the matter
wag discussed with the Planning Com-
mission, and representatives of both
those Governments haq visited Delhi
from time to time to discuss the details
of the Plan. Therefore, to say that
those decisions were taken without the
co-operation of the people is wrong.

Secondly, we have given the topmost
priority for communications and trans-
port and I want to allay the fears of
the hon. Members who think that we
are neglecting the question of border
transportation and communications.

An hon. Member also mentioneq that
the amount allotted for Sikkim for the
development of power etc., was not
adequate. I would like to point out to
the hon. Member that it is not a ques-
tion of making more allotment of funds
because the capacity to absorb the
funds is also very necessary. Hon.
Members know that in these territories
or areas, there is a paucity of technical
skill. Progress cannot be at the same
rate ag in other better developed parts
of India. Therefore we have to go
slow. We have to go slow not because
the Government wish to go slow, but
because th~ circumstances, geographi-
cal, political and other circumstances,
compoel us to go slow even when we do
not want to go slow.

Now I come to the other point. An
hon, Member said that our missions
abroad were not functiesning properly.
Thie criticism w, have heard again and
again in this House, s0 that it has no
meaning at all today. 1 am going to
prove how our missions have been
functioning so efficiently  that the
criticisms that are levelled aguinst
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them and the External Affairs Ministry
have no validity at all.

An hon. Member said that were not
giving enough publicity to our
foreign policy with the result that the
outside world did not know what was
happening here. Hon. Members will
recall that about ten or eleven years
ago, India was the only non-aligned

. country, and today we have got about

31 non-aligned countries which meet-
ing at Belgrade on the 1st September.
Is it because they do not understand
the policy of this country that all these
countries swear by panch sheel and
they want to follow our leadership in
the sence that they also abide by this?

Shri Goray: China is also swearing
by panch sheel,

Shrimati Lakshmi Menon: Even
China says it abides by panch sheel.
So, to say that our policies are not
known to the world, that we are alone
etc., has no meaning at all, because it
is incorrect,

Then we are also told that our pub-
licity is so bad that our problems are
not elucidated to the people abroad. 1
want to mention to the hon. House
that about 38 pamphlets were issued
in connection the Kashmir problem to
explain our stand to the whole world.
About 18 were issued on the Indo-
China problem besides, of course 1
need hardly mention the incalculable
propaganda that is being done within
the walle of this House when we have

.debates on China, foreign policy etc.

Then the External Publicity Division
of the Ministry also keeps our Missions
‘well posted with all the important
developments about these questions,
about the border trouble or our rela-
tions with Kashmir or with others or
any other problems. These gre also
publicised or brought to the notice of
our Missions abroad by Morse trans-
missiong thrice daily. After all, to say
that we are not doing anything for
bublicity shows that the Members do
"ot care to understand what is happen.
ing in the Government of Indis.

1 thank the House for apprecisting
the tact that we are opening two Mis-
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sions in Dakar and Dar-es-Salaam. I
am sure the hon, Members are
anxious—and we share their anxiety—
that our Missions shoulq be increased.
[ am sure they will also be equally
anxious to vote the supplementary
grants for implementing these wishes
of the hon. Members.

We have been economising. Although
there is a constant demand from many
countries to open new Missions, we
cannot agree to it for the simple fact
that our resources gre limited; ang the
only way to judge our achievement is
by trying to find out whether, within
the available resources, we are acquit-
ting ourselves wcll or not. It is no
good thinking only in terms of money
because we have not got the money.
But the question is, whether within the
available resources the Ministry s
tunctioning properly or not. Sir, I
have no hesitation in saying that we
are,

Regarding the Laos Commission ete.
the explanation is given in the
memorandum. The Members are very
anxious that we ghould reactivire the
Laos Commission. Now that we have
reactiviseq the Commission we want
the funds etc, *

These are the only points I wish to
make.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, pointed reference has
been made to two points. One is
in regard to the issue of sale certifi-
catcs and the other is in regard to
the sale of a house in Delhi. I shall
briefly deal with them.

As regards the issue of sale certi-
ficates, I have no apology to offer.
We have about 4§ lakhg properties,
2} lakhs evacuce and about 2 lakhs
government built, Most of these have
already been sold and they are
spread all over India. In many cases
the whole value has not been paid
because the money is to be realised
by instalments spread over a period
of 7 years. In a number of cases, wg
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have given the facility to the pur-
chaser to associate claims of other
claimants. Until every case is exa-
mined it is not possible for me to
give the sale certificates. And, our
policy throughout has been that if I
can pay compensation to the displaced
persons—and their number was over
5 lakhs and only 6,000 now remain
to be paid—it should be done. More
than 5 lakhs have been paid a sum
of Rs, 160 crores and in the process
these properties have also been al-
lotted. I can assure the House that
we are alive to the need for the issue
of sale certificates

All these people were either occu-
pying thes properties or they werc
give provisional possession; and in
no case arc we charging rent. Sup-
posing a man has purchased a house
from me and I have given him pro-
visional possession. he is not paying
any rent. It is only a sort of e for-
mality that the sale certificate has
to be issued. Now that most of the
work in relation to the payment of
compensation has come to a close,
we are devoting more attention to the
issue of sale certificates. In a large
number of cases they have alrcady
been issue and in the remaining cases
also we are going to expedite action.

This very question was asked by
the hon. Member in the House ves-
terday—I am rcferring to Shri Bal-
raj Madhok. If he had been only
present in the Housc and put this
question he could have received all
this information by way of supple-
mentaries: but when his time came
he was not present in the House.

Now, 1 come to the sale of a house
in Delhi. As I said just now I have
sold a very large number of pro-
perties all over India and this is not
the first house that has been sold to
a recognised institution.

Mr. Deputy-Speaker: Is the hon
Minister referring to the Jantar
Mantar Road house®
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Shri Mehr Chand Khanna: Yes, Sir.

Mr. Deputy-Speaker: That has been
ruled out as being not relevant here.

Shri Mehr Chand Khanna: ‘Then,
I have nothing furilicr to say. Shrl
Banerjee has already given notice of
a guestion and it 18 coming up with-
in 3 or 4 days and I will be too glad
w0 answer all ithe supplementaries in
this behalf. As ni: question was ad-
mitted by the Speaker yasterday I only
wanted no misunderstanding to «rise.
(Interruptions).

Shri A. C. Joshi: Sir, I think you
very much for allowing me to inter-
vene on behalf of the Minister of In-
formation and Broadcasting who s
unavoidably absent today from the
House.

Shri Tangamani wanteq to know the
basis on which we fix the amount of
the awards. The amount of the
awards is fixed with a view to provi-
ding an incentive to produce fllms of
high technique and aesthetic charac-
ter. As I shall presently show, if the
risk, effort and incentive needed to
produce a particular film is greater
then the amount fixed is  higher.
(Interruptions),

With regard to the feature films we
give the award of the President's
medal and along with it Rs. 20,000 to
the producer and Rs, 5,000 to the
Director. The point was raised why
the Director is paid Rs, 5,000 and the
producer is paid Rs. 20,000, It is this.
The producer is the person who takes
the greater risk and his responsibili-
ty for the production of the film cx-
tends from the stage of script writing
right up to its presentation in the
cinema house.

Shri A M. Tariq (Jammu and
Kashmir): I want to know. ...

Mr. Deputy-Speaker: No question
now.

Shri A C, Jeshi: The Director also
is rewarded because he is the leader
of the team of persons who sre actua-
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lly engaged in the production of the
film,

As 1 have already said, with the
first prize, the President’s gold medal
awarded to the producer, a cash prize
of Rs. 20,000 is award to the Producer
and a cash prize of Rs. 3,000 is award-
ded to the Director. The second prize
is awarded with Rs. 10,000 to the Pro-
ducer and Rs, 2,500 to the Director.
Then, for the third prize a certificate
of merit is given. Shri Tangamani
has raised the point as to why a cash
award is also not included with the
certificate of merit. I hope that in
the next awards this question will be
fully considered. Three prizes of the
same category are also given for the
production of children’s films.

15 hrs.

[Mr. SpeakEek in the Chair]

Shrimati Ila Palchoudhuri said tha'
on cash prizes were given to the
producers of the children's films. My
information is that the same priz-s as
are awarded to the feature films
Rs. 20,000 and so on are also awa:rde:l
for the children’s films.

Mr. Speaker: He may continuc to-
morrow,

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): .
guillotine to be applied?

Mr. Speaker: 1 think some ‘%oa.
Members want to take part in this
debate.

The Deputy Minister of Finance
(Shri B. R. Bhagat): I will take only
one or two minutes. All the points
have been covered by the other
speakers and ! will finish in a minute
or two.

_ Sardar Swaran Siagh: We con finish
In two or three minutes, if you can
give time now; there is mot mu-h to
be said. But we are in your hands.

re, Statement made by Prime
Minister regarding Punjabt Subu
Mr, Speaker: If it is a question of
starting the other business at 3-13, 1
have no objection....

Some Hon. Members: No, no.

Mr. Speaker: They would like to
inish this and they say they are not
going to take long. He has con-
cluded.

Shri A. M. Tariq: He has not con-
cluded, Sir. We are anxiously wait-
ing for the speech of Shri Joshi.

Shri Tangamani: He has a few more
points to cover.

Mr. Speaker: I will call him to.
morrow. Let the hon. Ministers
answer everycene of those points that

have been raised.... (Interuptions).
Shri Mathur.

1563 hrs,

DISCUSSION RE: STATEMENT

MADE BY PRIME MINISTER RE-
GARDING PUNJABI SUBA;

Shri Harish Chandra Mathur (Pali;:
Mr. Speaker, Sir. I beg to move tne
moti~n standing in my name and that
of other twelve hon. Members of tliis
House regarding the statement madle
by the Prime Minister in Lok Sa%*a
on the 28th August, 1961 regarding
Punjabi Suba and fasts undertaken by
Master Tara Singh, Swami Ramesh-
waranand and Yogiraj Suryadev.

Mr. Speaker: Before he proceeds
further, I would appeal to all hon.
Members here who decide to take
part in this debate to take account of
the seriousness of the situation.
While their arguments may be very
convincing and forceful, as far as
possible the language should be modc-
rate. No heat need be caused and no
excitement or emotion or gsensitive-
ness, exhibited. I am not accusing any
hon. Member. 1 know all of them ure

-peaceful but sometimes on accoun’ of

the subject they asre likely to fovget
these things. Therefore, I am trymg





